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LEGISLATIVE ASSEMBLY. 
Monday,27tll, Marck, 1922. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
:Mr. Prellident was in the Chair. 

STATEMENTS LAID ON THE TABLE. 

The Honourable Mr. C. A. Innes (Commerce and Industries Member): 
I lay on the table the information promised in reply to three questions by 
Lieutenant-Colonel H. A. J. Gidney, on the 6th February, 1922, regarding an 
accident at the Craddock Colliery, a cholera epidemic at the Ekhlara Colliery 
;and the possession of certificates of· competenc.v by the Managers of Collieries 
in the Pench fi~ld worked by Messrs. Shaw Walla.ce and Company. 

(bl Yes. The collieries took the necessary steps by keeping hutting materials 
the ereotion of segregation campa whenever and wherever ~y. 

(c} rndivili'l1al reoords do not of coaree e_ abo at the .ii:tpoul of all the dead bodie3. 
,aat the.81lg8"utiori implied in the qu.estioa i~ d:en.ied bS !;he.local aathoritiea. 

(d) The for Iller Cbief Medic~l Oliaer bad sanctioned a staff of 13.weepers in ordar to 
keep the «Q.Uiery ClIo~ iAa sanitary c.olldition. lbperiment.llatrinea erected at ."me of 

. .. .. I( 37-28) ... 
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the Collieries proved that colliery labour would not use them. Employes'of a better elats" 
Bupelior to ordinary labourers, aI'll provided with plivate latl'ines attached to their qUaI"ters. 

176. Messrs. Shaw Wallace and Company are the Managing Agents of 1& collielie. in 
Pench, which are in the charge of four brst clus British certincated Managers with com' 
petent assistants. This 3n-angement is in accordance with the rulea and has been approved 
liy the Chief InspectOl' of Minea in India. 

Mr. Denys Bray (Foreign Secretary) : I lay on the table the supplemen-
tary information referred to in the answer given to Mr. Haji Wajih-ud-din's 
question on the 6th March, 1922, regarding the Holy Places in Palestine a.nd: 
~  . 

Palestine. 

(/I) Pilgtims aI'e admitted into Palestine after examination at the pOl·t of disembarka-
tion, if they have already passed through the recognised Quarantine Station at Kameran. 
lor, or Suez. 

(b) The High Commissioner of Palestine considers it desirable that the sum of £1 be 
collected in advance from each pilgtim to cover the cost of possible special detention or dia-
infection in quarantine in Palestine, and that pilgrims should be in po888Bsion of return. 
Bteamer ticket... 

(e) Accommodation for large numbers in .lerusalem is likely to be difficult, and apeciaI 
, pro"ision will have to be made in advance. , , 

(d) The route -rnd Medina is impracticable as the railway thence northward i. not 
operating. , 

Syria. 

(/I) The British Consul, Beirut, telegt'3phs that the route between Beirut and Damucull 
i. quite safe. 

(II) The 3rd class fare for the railway journey is 17 shillings and 6 pence. 

(e) Quarantine i. imposed in accordance with the state of health of the pilgrims at the-
last port. 

QUESTIONS AND ANSWERS. 

DISCO)ll.lO]l.TS OF PASSENGERS ON KULAURA-SYLHlrr BRANCH LorE, ABSA)(-
BENGAL RAILWAY. 

, 307,. * Rai G. C. Nag Bahadur: Are the Government aware that great" 
inconvenience and discomforts are caused to the public travelling by the 
K,uIaura-Sylhet Branch line (Assam-Bengal Railway) arising out of ~e. 
following: 

(4) Tedious waiting for about 3 hours to which passengers for Svlhet' 
Ghat arriving at Kulaura Junction by the 9 11 P (Mixed) and i U po 
(Surma. Mail) are subjected at Kula.ura on account of the 113 Up not, 
starting for Sylhet Ghat till 6 hours 40 ~i e  later? 

(6) ~o  detention for about half an hour at Maijagaon of both up and' 
down trains? ' 

(c) Inadequacy of'lighting arrangements at Kulaura. J tinction both on 
the platform and in the carriages of the Kulaura.-Sylhet Bmnch 
line tra.in during small hOUlS of the morning when 9 Up and 1 Up. 
'arrive there ? 

(d)}, 'Abllenee of smlAble· Waitiug-roQms for pwasenge1'8 of all claases at; 
Sylbet Ghat?, :: ~ 



QUBSTIONS AND ANSWERS. 372& 

Colonel W. D. Waghorn: Government have no information but have-
drawn the attention of the Agent to the points mentioned. 

INQUIItY n.T'fO THE CHAKRATA INCIDENT. 

308 * Bhai Man 8inght : J. (al Will the Government he pleased to 
state if any inquiry has been made by the authorities into the Chakrata inci-
dent; if so, w hat is tht, result of such inquiry ? 

(6) What punishment has been meted ont to any soldiers found guilty? 

(c) If no inquiry has been made, do the Government propose to order 
for a thorough inquiry being made in this matter and the guilty persons 
punished? 

II. What steps does the Government propose to stop such unfOltunate 
assaults being made by European soldiers on the members of the public 
and to mete out justice to tbe guilty persons whenever such unfortunate 
things occur ? . 

The Honourable Sir William Vincent: ($) An inquiry was held and 
certain persons alleged to have been concerned in the affray were prosecuted, 
but they were discharged by the Magistrate. The question of moving the 
High Court to direct further pl'OCeedings to be taken is now under 4!'!on-
Rideration. 

(ii) Instructions have been issued to all Commands, District and Inde-
pendent Brigades to impress on all Offi<:ers Commanding British Units the 
ece i~y for instructing tbeir men in the proper manner of treating Indians. 
LeL'i;ures are given on the subject to British troops by experienced British 
officers of the Indian Army, and a pamphlet on the subject is in the posses-
sion of all British officers. 

In all ('IUles of misbehaviour, a.o;;saults, etc., disciplinary action is in-
variably taken by the military authorities unless, as oft.en happens. the 
offenders are tried by a civil court. 

RBSBRVED ACCOMMODATION POR EUROPEANS ON RAILWAY TRAINS. 

809. * Bhai Ian Sin.gh: (a) Will the Government be pleased to state 
what efJed; has been given to the statement made by the President, Railwav 
Board, while replying to Mr. W.:M. Husr;:anally when the latter moved 
hiB ~ol io  regarding the abolition of the system of reserving railway 
compartments for different communities on the 28th September,IQ21. 

(6) h the Government aware that in spite of what was stated in reply 
to tLe said Resolntion accommodation is still reserved for Europeans even in 
slow trains? 

Colonel W. D. Waghorn: (a) and (6) As stated in the answer given 
to Sirdar Gulab Singh on the 23rd January w.t, Railway Admini!:trations 
have been addrel'5ed on this subject and their replies have been received. 

Some &ilwayf: a<'cept the solution mggested by me, others point out 
diffic·ulties. As soonal! the Ses"ion i" over. the whole question will be taken 
up and submitted for the orders of the Government of India. 

.  t 'Bui Man Singh being abient, questions SOl to BiG and q_tion SS9 were put by 
lIr. P. P. GinwalL '  ' '. 

A2 

•  • 
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R:rsERVATION OJ!' POSTS OJ!' SPECIAL GRADE GUARDS FOR EUROP:&Ali'8 ON 

NORTH-WESTERN RAILWAY. 

310. * Bhai ItIan Singh: (a) Will the Government be pleased to state 
the number of the permanent posts of Guards in 'Class C J and Special Grade, 
respectively, held by Hindus, Muhammadans, Sikhs, Europeans and Anglo-
Indiarison the North-Western Railway? 

(b) Is it a fact that the Special Grade of the Guards is pTaCtica.lly reserved 
for Europeans and Anglo-Indians only, and no Indian is appointed on that 
grad ? • e  . 

. Colonel W. D. Waghorn: (a) and (b) The information asked for i. 
being obtained from the N orth-Western Railway and will be sent to the 
Honourable Member On receipt. 

RESPECTIVE QUALIFICATIONS OJ!' EUROPEANS AND I~ I  FOR POSTS OP 

GUARDS ON NORTH-WESTERN RAILWAY. 

311. * Bhai Ian Singh: Will the Government be pleased to state 
what are the qualifications generally required for appointments of Indians to 
the posts of Guards in Classes A, Band C and those required of the Euro-
peans and Anglo-Indians to the different classes of Guards on N ortb-W est-
~  Railway? 

Colonel W. D. Waghorn: The Government of India are informed that 
no special educational qualifications are required for Guards appointed to the 
Special 9lass except tha.t as far as possible men who have passed the Matricu-
lation-Examination a.re recruited. Promotion to classes Band C go by 
.election. In the case of Guards promoted to C class it is necessary for the 
man to be qualified in the duties of the Assistant Station Master and to be 
willing to work as such. Generally speaking, the qualifications required of a. 
Guard are more those of character and capacity to control men than those of 
~ c io . 

EXCLUSION OJ!' INDIANS PRO){ CERTAIN POSTS ON THE NORTH-WlI8TBRN 

RAILWAY. 

312. * Bhai Ian Singh: (a) Will the Government be pleued to &tate 
if it is a fact that no Indian is working on the following posts in the N ortb-
Western Railwa.y as a permanent hand as well as state the scale of pay of all 
these posts: 

1. Special Station Superintendents. 

2. Station Masters, Class F. 
3. 'Assistant Sta.tion Masters, Class E. 

4-. Assistant Train Controllers. 

5. Deputy Controllers and Controllers? 

(0) And if any Indians are so working on the said posts, will the Govern-
ment be pleased to state how many Indians are ,,"0 working on t heee p_ 
as compared with EuropeaD6 and ,AQglo-Indians? 

Celonel W. B. W.pem: (:G.) a.nd (0) A ~e~ is laid: on th, tJ¥»le 
giving the information asked for by the Houourable Member. 
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Stat_lit .AOfIIlng tie .cale of pay of Special Station SuperintendMlt., Station Maner. 
atad Train Oontroller. 011 Ii" NfJrlA-W"nern RailfDaY, atad tie ndtber of poll. lull 
bl ItadiafU, atad Evrop"tMlI and ..4.nglo·I'1Ulian •• 

Appointmentll. Scale of pay. 

, 

EuropelL1lll and 'I' 

Anglo- I:ndiau. 
Indians. I 

I 
1. Special Station 8uperintendenta ! 
:I. Station Masters, Claas F-I . : I 

Do. Clasl F-II. .  .  . I 

Be. 
850, 650, 600 
~  
360-20-.00 

3. Station Muters and' Assistant Station Masters, i 
Class E-I .  •  .  .  .  . .: 320-15-850 
Station Masters and Assistant Station Muten, I 
Claas E-II . . 1250-10-300 

•. Controllers •  . ; .0<1-25-500 
5. Dpputy Controllprs. . ' 33S-lS-350 
8. AeliBtant Train Controllers: I 285-10--825 

----

3 
10 
13 1 

~ 1 

16 17 
• 5 
28 

RATIO OJ!' POSTS OP STATION MASTER HELD BY INDIANS 

ON THl!J NORTH-WESTERN RAILWAY. 

AND EUROPEANS 

318. * Bhai Ian Singh: Will the Government be pleased to state the 
number of posts held by Hindus, Muhammadans, Sikhs and other Indians aa 
compared with Europeans and Anglo-Indians in the N orth-W estern Railway 
on the following posts as well as the scale of pay of these posts : 

1. Station Masters, Class D. 
2. Station Masters, Class C. 
3. Station Masters, Special Class. 
4. Station Masters. 
5. Junior Assistant Station Masters? 

Colonel W. D. Waghorn: A statement is laid on the table giving the 
information asked for by the Honourable Member so far as available. 

Stat_em .Aowing tAe number 01 fJO'" Aeld hI P67"'01U ofvanoIU COfftmvtaiHu a. Statio. 
Mallt"f"Ion tlte Norek-Wut"f"ft Railway. _  " 

t I ; I i! i~ ..  

"" l.aa l.a .a.!!I 1'!i1r:1 .9 i &:'1:S I.... ~ c I ~.  ..... 

Appointment. : Soaleof pay. II ; .,, !!!i . I: a I ~I 

~  -. ----------~l  :::&1 '. iii 0 Jiil 
, , 

Be. ' 
1. Station Muters, Class D  • ... I 
I. Station Masters, Class C, llG-5-UO 
and Aesi.tant Station 
lIaaterl!, ClMs D. I I 

8. Station Maste1Jl, Special 150--10-190 111 4., 4. 
ClUB. 

•• Station MasterB-
Class F (I) •  •  • 4.ll5-25-SOO } 
Class F (II) •  • 360-lIO--4OO ... 

5. lub ASlistant 8tation 
Masters-
CbUie E (1) 
Class E (II) I l~ }  I 

250--10-800 

1 

16 t 

• • 

1 

There il DO snola 
. ~ e . 
InflJl1dtion .ot 
ilnmediatel;r 
available. 



,;3728 LEGISLATIVE ASSEMBLY. [27TH MARCH 1922. 

INQUIRY BE AGRA. OUTRAGE. 

814. * Bhai Ian Singh: I. Has the attention of the Government 
been dra..wn to the articles concerning an outrage at Agm. by some European 
soldiers published in the C Leader) of the 21st October, 1921, and the' IJea!' 
of the 20th October, 1921 ? 

II. (a) Has any inquiry in the matter been made by the Military Autho-
rities, and, if so, what is the result of such an inquiry ? 

(0) If no inquiry has been made, do the Government propose to order 
for an inquiry being made and lay the results of such an inquiry on the table? 

III. Do the Government propose to take such immediate steps as 
may in its opinion prove effective to put a stop to this sort of outrage by the 
Eur()pea.n soldiers ? . 

Sir Godfrey Fell: (i) The Government of India have now seen the 
articles in the 'Leader) referred to by the Honourable Member. They have 
not seen the arlicle in the' IJea! '. Beyond the statement in the former 
paper, Government have no information regarding the alleged incident. 

(ii) (a) and (0) The Government of India have no information, but are 
inquiring. If any inquiry was held by the local authorities, the result of 
Buch inquiry will be communicated to the Honourable Member. 
(iii) In the absence of reliable information regarding the alleged incident, 

Government do not know what sort of outrages the Honourable :Member 
refers to. Government's policy in the matter of the relations of British 
troops to the civil population had just been explained to the Honourable 
Member in reply to hill Question No. 308. 

THE SOR COAL SCHEXE. 

315. * Bhai Ian Singh: Will the Government be pleased to state : 
(a) The oircumstances under which the Sor Coa.l Scheme was ·started 

by tlie N orth-Western Railway? 

(0) When and with what object was it started? 

(e) Who were the officers responsible for initiating, formulating, 
"81lpporting and sanctioning this scheme? 

(d) How many miles of Railway line was constructed for working the 
'Sor coal-fields, and at what cost ? 

816. * Bhai Ian Singh: (a) Why was the Sor Coa.l Scheme abandoaed 
-afterwards, and when was it so abandoned? 

(0) How much worth. buildings were constructed in connection with 
the scheme? 

ee) How OIuch money altogether i cl di ~ the amounts lltated in 
parts ~ and (e) and the money spent on acquisition of lahd and coal-fields 
was spent on this scheme? 

817. * Bhai Ian Singh: Will the Government be pleased to state : 
(a) Ho)! much total loss of money has been caused by the Sor Coal 

Scheme and to what head has it been charged? 

), 
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(h) Who were the officers reRponsible for all this waste of money and 
.. hat action has been taken against them? 

818. *" Bhai Ian Singh: On what terms were the coal-fields for 
-the Sor Coal Scheme taken from the lessees and on what terms have they 
lleen returned to them? 

319. * Bhai Ian Singh: -(II) Was a ~i io  sent to South America to 
-.tudy the practicability and usefulness of the Sor Coal Scheme? 

. (b) If so, what wa.s the personnel of 'the mission, and what did this 
mission cost? 

320. • Bhai Ian Singh -: (a) What was the report of the mission sent 
.to South America to study the practicability of the Sor Coal Scheme? 

(b) Was this report submitted to the Mining Experts ? 

(c) If so, did the reports of the mission and the experts favour the 
,.cheme 01-oppose it ? 

( d) Was the scheme abandoned or suspended before the l'P.port of the 
mission or of the experts, and, if so, why? 

Colonel W. D. Waghorn : The information asked for in these six ques-
iions, Nos. 815 to 320, is being collected, and will be sent to the Honourable 
.Me e ~ . 

PROCEEDINGS OF THE ALL-INDIA CANTONMENTS ASSOCIATION. 

821. * Bhai Ian Singh: Has the attention ofthe Government of India. 
lbeen drawn to the proceedings of the three sessions of the All-India. Canton-
ments Association held in II ~  1920 and 1922 at Ambala., Pooua. and Meerut, 
.respectively? . 

Sir Godfrey Fell: Yes . 

.GOVRNHENT AC'l'ION TO RlDlEDY' THE GRIEVANCES OF THE ALL-INDIA 

CANTONJCENTS AssOCIATION. 

822. * Bhai Ian Singh: Is the Government aware that a deputation of 
"the delegates of the All-India Cantonments Associ:lotion wa.ited on ilis 
Excellency Sir Charles Monro, the late Commander-in-Chief, who 
-promised to look into their grievances and to remedy them, aud that subse-
quently the Quartermaster General in India wrote on the 8rd August, 1920 ["ide 
:hisletter 4203-IV-8 (Q M. G.)] to the Honorary Secretary of the All-India 
Cantonments Association. stating that the above matters would be referred 
1;0 the Government of India for orders. Will the Government be pleased to 
,state what action has been taken on the aforesaid representation of the 
All-India Cantonments Association? 

Sir Godfroy Fell: Government -are a.ware tha.t a deputation wa.ited on 
Sir Charles Monro. As the Honourable Member pl'obaqly knows, a. Com-
mittee was appointed by the Government of India to exa.mine the whole 
question of cantonment administration. The report of tha.t Committee was 
-only received towards the end of last year, and the recommendations contained 
.in the repott have been e ~i  the earnest consideration of the Government 
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of India for the past few months. I woul., in this connection, invite the-
attention of the Honourable Member to the reply given on the 22nd February 
last to Mr. Pyari Lal's starred Question No. 197. 

SCHEME FOR THE RECONSTITUTION ~  CANTONIlENT COMIll'lTID'.S ON AN 

ELECTIVE BASIS. 

32;3. *Bhai Man Singh : (a) Is the Government aware that the l'epresent--
atives of the All-India Cantonments Association urged the necessity of re-
constitution of the Cantonment Committee on the lines of the municipal 
bodies with a majority of elected members to remedy this state of affairs? 

(b) Will the Government be pleased to state what action it proposes 
to take in this connection and when ? 

Sir Godfrey Fell: (a) and (6) As pointed out in my reply to Mr. Pyari, 
Lal'i; starred Question No. 197, the Government of India are consulting Local 
Governments with regard to the introduction of the elective principle into 
Cantonment Committees. The Honourable Member will realise tha.t some-
time must necessarily elapse before the views of the Local Governments on, 
~ i  important matter can be obtained and considered .. 

ApPEALS AGAINST EXPULSION FROIl CANTONMENTS. 

824. *Bhai Ian Singh: Will the Government be plelloSed to state: 

(J) In how many cases of orders of expulsion undel' Section 216 of th.-
Ca.ntohment Code ha.ve appeals been accepted excepting the three-recent 
cases? 

(ii) Has ever any such an appeal been accepted except thosa ~ ee  

mentioned above in (i, ? 

). (iii) Is it not a fad; that generally the sanction of the ~ ell . e a.utho.-itT 
18 taken before passing an order of expulsion under this section; that these . 
orders are generally e~ parte? 

Sir Godfrey FflU: (,) and (if:) The Government of India regDet ~ 
they are unable to f~ i  the Honou"l-ble Member with a complete reply i~  

this part of his question. I may, however, mention that during the last two y .... 
out of 36 appeals which were received from persons expelled from c e ~. 

under section 216 of the Ca.ntonmen* Code, the orders of expulsipn were upset 
in 13 cases. 

(Iii) The authority whose previoull'sanction to an order under sub-section, 
(I) of section Uti, Cantonment Code, is required, save where the Commanding 
Officer of the cantonment considers immediate action necessary, is also the 
~ ell e authority prescribed in Schedule V to the Canton!l)ellt Code. 

CUm>rr OIl THIl .AIlBALA C~ o  COMJU'I'l'D. 

825. * Bhai Ian Singh: What amount, if lIollY, deposited in a bank-. 
or invested in Government paper or War Loan is ec o ~. a b&1aace to the-
credit of the Ambala Cantonment Co i ~e ? 
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Sir Godfrey Fell: The closing balance to the credit of the Ambala. 
Cantonment Committee on the 31st March, 1921, was Rs.90,184-0-7, whicb 
was made up as follows: 

Balance a. per pass book 

Amount of impred. (lIoney,received too late to be 
remitted to treasury) 

Inve.tment . 

Deduct-Outstanding cheques 

Balance as per cash book 

, 

R •. ~. P. 

7,917 0  6 

1,317 11 4 

1,00,000  0  0 

1,119,234. 11 10 

19,000 11 3 

90,184 0  I 

'THEFT IN NUTANGANI SUB-POST OPPICE, BURDWAN. 

328. *Rai T. P. JIukherjee Bahadur: (al Is it a fact that a. 
theft occurred in Nutanga.nj Sub-Post Ottice, Burdwan, in Bengal? If so, 
what was the amount of loss of Government money? 

(b) Is it a fact that by holding threat of suspension, the amount of loss 
was recovered from the sub-postmaster immediately three da,rs after the 
occurrence, previous to the completion of inquiry by the Police? • 

BUltGI.A.RY IN KANKINARA POST iliPICE. 

827. * Rai T. P. Mukherjee Bahadur: (a) Is it a fact that owing 
to burgla.ry in Kaonkinara Post Office in September, 1920, Government 
BUStained a loss of :B.s. !1161 and odd? 

. (b) Was the then sub-postmaster Babu P. N. Nath suspected of theft by 
tbe Superintendent of Post Offices, Presidency Division, Calcutta ? 

(c) Is the money being now recovered from Ba.bu P. N. Nath? If so, why 
was he not tried in a court of law? . 

(d) Will the Government kindly furnish informations regarding the above 
occurrence from the report of the Sub-Inspector of Police, Ja.ga.ddal Police 
Station? 

(e) Is it a fact that the Department, besides recovering the amllunt of 
loss sustained by Government, withheld a further sum of nearly Rs. 8'10 
which Babu P. N. Nath earJled in virtue of the po.l revision of pay with 
e#ect frGm NGyembel', 1919, besides his pay R8. 120 in November, HH9? . 
(f) Is it a fact that that Officel' was not given six months' pay for the 

period he was out of employ? . 
(9) Is it a fact that the said officeI' lost four months' privilege leave dne 

at the time of suspension? If so, is there any further instance of quadrupli-
Cjl.te punishment imposed on any other postal official in the year ~  

l h) Does the Government intend to . e~  inquiry into the petition of 
the officer to the Postmaster General, Bengal and Assam, for such redress as 
bas been payed for? 

Colonel i . d~ey Orookshank: The information is being collected' 
and will be supplied. as soon as poSsible. 
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CERTIPICATE OF GoOD CONDUCT FOR MR. GUR PRASAD FROM THE EAST 

INDIAN RAILWAY. 

328. *. unshi Mahadeo Prasad: I. With reference to the answer to my 
.Question No. 188 printed at page 295 of the proceedings of the last Simla 
Session, will the Government be pleased to state if Mr. Gur Prasad, who was 
.dismissed for misconduct, has "been awarded a certificate of good conduct by 
the East Indian Railway authorities? -

2. If the answer to. the above question be in the affirmative, will the 
Government be pleased to state the reason why such a certificate has been 
granted to him :-

Colonel W. D. Waghorn: The Government have no information on the 
Jlubject. 

C M ~  OF AllAN SABRAS. 

32!l. * lIunshi Mahadeo Prasad: Is the Government aware that there 
Jl,re Aman Sabhas or institutions like them in all the provinces of India? If 
60, will the GovernmeLot be pleased to state what steps were taken by different 
Governments to encourage them by pecuniary help aud otherwise? Will the 
Government be pleased to state if any instructions on the said point have been 
issued by the Central Government to different Local Governments? If so, 
what? 

The Honourable Sir William Vincent: (I) Government are aware that 
Arnan Sabhas or organisations of a similar character have been formed in 
several provinces. 

(2) The Government of India are not in a position to state what help, 
pecuniary or otherwise, has been given to these bodies by Loca.l Governments. 

(3) The attention of Local Governments has on several occasions been 
.drawn to the desirability of propaganda directed against the non-eo-operation 
movement, and in particular the establishment of leagues of this character 
has been commended to them. 

CASE OF BARU TARA P ADA MUKHERJEE. 

380. * Rai T. P. Mukherjee Bahadur: (a) What are the existing 
rules prohibiting a Government servant from making public speeohes? 
Will the Government kindly lay on the table a copy of such rules? 

(b) Why was Babu Tara Pada. Mukherjee, Postmaster on Rs. 250-3&0 
grade, dismissed from the Government service? Is it a fact that the dismi88&l 
was for insubordination? 

(c) What are the rules and regulations regarding dismissal of Government 
:Servants? And for how many years was Babu Tara Pada Mukherjee in 
Government service ? 

ra) Unner whose direction ;was an apology asked for from that officer? 
Did the Government of India instruct the Director General of Posts and 
-Telegraphs on the subject? If so, will the Government be pleased to lay 
before the Council such correspondence as took place between them and the 
Director General ? 

Or did the Djrector General take action on his own initlatiye ? 
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Colonel Sir Sydney Crookshank: (a) I place a copy of Government 
ltesolntion No. 632 of March 7th, IQU, Home Department, on the table. 

(b) Yes. 

~  (el The formula regarding dismissal is generally that no officer shall be 
-dismissed from Government service by an authority lower than that by which 
·the appointment was made. Hahu Tara Pada Mnkerjee was in Government 
lervice for 26 years. 

(d) The Dil'ector·Genel'al called upon Babu Tara Pada. )Iukerjee to 
withdraw and apologise for his statements. He took this action after first 
..consulting the Government of India. The correspondence that took place 
was confidential and cannot therefore be published. 

• 
.B'lOlvticm by tAe GOlle,..".ent rif h,dia, HOfIJe Departmt'Tlt, No. 632, dafed DelAi, th. 

'TtA Marck, 1921. 

The Government have had recentlv under t:onllideration the question of the right of 
-Government officers to explain and defend in pnblic the policy of th" Government. The 
existing orders on tl.is subject are contained in rules 20, 22 and 23 of the Uovernment 
.8ervants' Conduct Rules. Under rule 20 a G{)vernmont servant ma.y not publish in the 
'presl any statement of fact or opinion which may embamus the relations between the 
·Government and  any section of the people; under rule 22 he may not take part in any 
political movement, nor attend any political meeting at which his preeence is likely to be 
misconBtrued; and under rule 23 he may not interfere or use his influence in any way in an 
election to a legislative oouncil, except that he may record a vote, if he i. qualified to do so. 
These rulee we'e framed man.v years ago; in the interval the condihons have greatly 
-altered; and in the Report on the Indian Constitutional Reforms it was recommended that 
'in view of these cbanges there should be a greater liberty of action to the European public 
lIervant in India. 'He ought not,' it was urged and of course the ..arne' considerations 
-apply to the Indian public servant, 'to leave the task of political education oolely to tbe 
politicians. He too must explain and persuade and argue and refute: This vieow was 
endorsed by the Joint Committee in their Report on the Government of India Bill. 

2. The Government of Iudia realise the objections to the p!Uticipation in polities of 
"Government offi(,ers. They l'ecognise that it is the clear duty of their officers to refrain 
from any action that might lay them open to the. charge of attempting to inRuence tbe 
eourse of an election. They recognise too that in the lUain the defence of the policy of 
Government il the concern of the Government itself, and in regard to most matters of 
'publio interest tht'y do not desire that their officers should embark on vigoroUl propaganda. 
"10 their Interest.. But, in the eonditions now obta.ning, there are subject. on which 
.Government officera cannot be prohibited from expressing their views merely beeause by 
116 doing they will run counter to the tenets of a politi('.al raJ:ty. The . o eo~ e io  

movement is a clear inBtance in point. A campaign is being carded on at the present 
moment by the adherents of this movement which hRS for its objects the paralysis of the 
·Government, and whioh eeeks to attain this object by seditious and unscrupulous propa-
ganda. amongst the masses of the people. In regard to movements of thill kind Govern-
ment offiCf'l's cannot be reoquired to maintain an attitude of silence and aloofness. They 
must be permitted, indeed it is their dut.v, to co ~ e  anJ. refute such propaganda; and if 
.their action in this direction is to be fully efl'ecti ve, it may be necessary on oecasi.on for 
them to address public meetings. . 

3. The Government of India have therefore decided, with the approval of the Secretary 
·-(If State, that "in future, and subject t.o certain clear li i io ~  Government officers will 
be allowed to explain and defend in public the polioy of the Government. The action taken 
-must be for the purpose of removing misapprehenli"na, correcting misstatem.ents, or refllting 
disloyal and seditious o~ d  sO far &8 possible there should be no reference to the 
personality of ]lBrties or individuals who may he in opposition to the Governm.ent ; and when 
slectionl are lJDpending Government officers must be careful that they "ive no ground 
for the Buggeetion that Btatement. of fact. or views made by them have beeD. made with the 
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object of influencing the electors in favour of, or against any party or an individual c di~
date. Further, no statement of fact or opinion on public matters may be published by • 
Governmettt servant in the press ul1der his own name without the permission of the Local 
Government. But subject to these conditionB Government officers will be at liberty to defend 
and 6XJlain the policy of Government either in intel"Views with the members of the public, at 
local Dllrbars, ar on the platform. Rules 22 and 23 of the Government Sel"Vants' Conduct 
Rules have accordingly been redrafted and a copy of the revised l ~ is appended to thi. -
Resolution. 

Crdw.-Ordered that the Rt-solution be published ill the Gazette of India and that copy 
be forwarded to all local Governments and d i il io ~ alld Department. of the GOTern-
ment of India for infonnation. 

AmenameT,ts in the Govtf'nmellt Stf"VlJnts' ( o.durt Rules, 

Rtde 22.-(1) A Government servant may, for the purpose of removing misapprehea-
Bions, correcting misltatements and refuting disloyal and seditious propaganda defend and: 
explain in public the policy of the Government. Save, however, as provided in rules 17,  18, 
19 a Government servant may not make any communication to the fress in regard to the 
policy or acts of the Government without the sanction of tbe loca Government or .neh· 
superior authority as the I.ocal GovernlI!ent may preacribe. 

(ll) In any action talren by them under Bub-paragraph (1) Government servauts should, 
eo far a8 possible, refrain from making any reference to the personality of parties or individuals 
who may be in opposition to the Government and wben elections are impending, they must 
give no ground for the suggestion that any statements of facts or views made by them have -_ 
been made with the object of influencing electors in favour of  or against any party or 
individual candidate. 

Rtd" 2B. (11 Save as provided in rule 22, or when actiug under the espr88S instructioDl 
of the local Government, a Government servant may not take part in, or subacribe in aid-: 
of, any p>litieal movement in India or relating to Indian affairs. Where there is room for 
doubt whether any action which a Government servant proposes to take will eontravelle 
this provision, he should refer the matter to the J,ocal Government to which or to tlle GOT-
ernment servant to whom he is immediately subordinate. 
(2) A Government servant, who is a whole-time Government servant, may not by 

canvassing or otherwise; interfere or use his influence in any way, in an election to • 
legislative cuuncil except that he may record a vote, if he is qualified to do 80, &ad in that 
CIIRf' he should, as far as possible, avoid giving any indication beforehand of the direction in 
which he intend. to vote. 

(3, A Government servant, whG is a whole-time Government servant, may Dot, save te 
the enent permissible in the case of eleLiions to Legislative Councils or unless he is himself-
• candidate, who is legally eligible and has obtained from proper alltholity such permis.iOD, 
if any, as is required to enable him to stand for election, til. he part in el8l:tions to Municipal. 
Committees, DIstrict Board. and Local Boards. 

BABU TARA PADA MUKHERlEE'S SPEECHES AT LAHORE. 

3:-11. * Rai T. p, Mukherjee Bahadur: (a) Why did Mr. Hanson,. 
Postmaster General, Bengal, sign the letter addressed to Babu Ta.ra Pads. 
Mukherjee for tendering apology in a prescribed form? Did Mr. Ha.nson 
take any objection to Bal;m Tara Pada Mukherjee's speeches? If 60, ·will the 
Government be pleased to publish the same? 

(6) Did any other Postmaster General, e.g., of the Punjab Circle, take any 
objection relating to Babu Tara Pada Mukherjee's speeches at Lahore? 

(e) Are there any records showing dismi_l of Government· servants for-
making speeches? If so, how many in the last twenty years? 
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(dl Did not the Director General transfer Babu Tara Pada Mukherjee 
from Bengal to Burma Circle? Was this not subsequeutly cancelled? 

Colonel Sir Sydney Crookshank: (a) Communications to subordinate 
~ffici .l  are usually made through Hie Postmaster-General. The speech in 
"Iuestion was made at Lahore and Mr. Hanson was not consulted regarding it. 

(b) Not officially. 

(el No. 

Cd) Yes, on the complaint of the Postmaster-General, Bengal and Assam. 
The transfer was not cancelled but when it was brought to the notice of the 
Director-General that Babu Tara Pad:!. Mukherji's wife was ill, he was posted 
to an acting a.ppointment in Calcutta instead of being required to join his 
permanent post in BurIQa. 

RBS1mTll STAU :POlt TID ~ l  POSTAL DIVISION. 

332. * Rai T. P. Iukherjee Bahadur: (a) What is the monthly 
--average number of absentees \clerica.l ataffl in the Burdwan Postal Division in i 
1921 ? 

(b) What is the number of the reserve staff ? 

(e) Is it a fact that the absentee number is Tery much in excess of the 
reserve staff ? 

( d) Does the Government intend to sanction. permanent additional hands 
to fill up the monthly average of absentee vacancies not covered by the reserve 
.taff for the Burdwan Postal Division ? • 

Colonel Sir Sydney Crookshank: The information is being collected 
and will be supplied as soon as possible. 

RANSO)[ PAID FOR CAPrAINS BISHOP AND MCCARNUK. 

3:33. * Mr. P. L. Misra: (al Will Government be pleased to !>iate if 
'Captains Bishop and McCarnuk of the Royal Flying Corps had f .ll~  in the 
independent territory at Bannu, and were ransomed on the 13th April, 1920? 

~  If so, what was the a.mouut of ransom pa.id hy Government and under 
'what head was it shown ? " 

Ir. Denys Bray: Inluiry is being ma.de of the local Administration 
·and informa.tion will be submitted to the Honourable Member in due course. 

RANSO)[ AND COKPlI!fSATION" :POll. "HINDUS AND MUHA)[.A.DANS IN NORTH-

W JIST FaONTIM PaoTDfcz. 

~ 334. * If. P. L. Iisra: (a) How many Hindus have been kidna.pped by 
'raiders Gn the N orth-West Frontier up to date ? 

(6) What ,",s the amount of rllonsom paid, if any, for their release? 

(e) Have Hindus or Muhammadans been ever paid any compensa\ion for 
tlleir propeny looted by ra,iders? 

.r. e l~ Bray: Inguiry is being made and i f l ~ io  wUl \e .... 
lDlitW to ~ lIonou'Nble Mem.ber in t1iie l e~ . .' ' ~  
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GIRLS KIDNAl'rED IN NORTH-WEST FRO!i'TIER PROVINCE. 

~  * lIr. P. L. Iisra: ,(a) Is it a fact that a four years old girl of"' 
Kh:nshal Ram, process-server; was kidnapped from the Tank town on 20th 
February, 1922 ? 

(b) As also one Niamat Ram and his ,wife from Hathala (Dera Ismail 
Khan l)istrict) during the same week? 

(c) If so, what action har; liovernment taken or propose to take against 
the raiders? 

Ir. Denys Bray: Inquiry is being made of the local Administration anci 
information will be submitted to the Honourable Member in due course. 

INTERCEPTING ~  PRESS MESSAGE. 

336, * Ir. P. L. Iisra: fa) Has the attention of Government been 
drawn to a paragraph headed 'Press Message intercepted' published in the 
! Tribune' of the 10th March, 1922, at page 5 ? 

(b) If so, will Government be pleased to state why the message was 
intercepted? • 

Itt1'. Denys Bray: Inquiry is being made and information will be sub-
mitted to the Honourable Member in due course. 

Ittr.}t. L. Misra: May I'inquire how long it will take to cqllect this 
information? 

Xr. Denys Bray: I am afraid it will take time to collect some at any 
rate of this information. For instance, in Question No. S34, it has been 
asked how many Hindw; have been kidnapped by raiders on the North-West-
Frontier up to date. The information obviously goes back a considerable 
period, and is not limited to the North-West Frontier Province only but 
includes also a part of Baluchistan . 

.A.;pPOINTJOll'T 01' CHA.PLilNS ON TRANSPORTS TO AND I'ROll INDIA. 

831. * ][r. R. A. Spence:' \Will Government be pleaaedto state-
whether: 

(It) It is a fact'that clergymen in England -

(1) are paid to act as Chaplains on transports going to India, 

(2) are paid whilst in India waiting far a transport home, and 

(3) are paid for duty as Chaplain on a transport returning to l d~ 

whilst at. the same time there is a sufficiency of members of the-
Indian Ecclesiastical establishment going on leave or returning 
from leave to undertake the work without receiving any pay as: 
Chaplain of the transport ? 

: (0) If the answer to (a) is in the affirmative, are Government prepared 
to give up the practice of appointing as Chap1ains on transports to and from 
IDdia clergymen jn England, who aTe not meinbel1l of the I di ccle ~c l 

establishment, and instead .make use of the services of Ch8.p1aini of the Indian 
Ecclesiastical establiahment who are proceeding' on' or returning from ~ e . 
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a roster for the purpose being provided by the Secretary to the Government 
of India in the Ecclesiastical Department ? 

Sir Godfrey Fell: (a) (lJ Yes. . 

(2) and (:3). Ye!'. Chaplains appointed for the round voyage are paid 
for the round voyage, which includes a period of detention at Bombay. 
It may be mentioned that these Chaplains are paid for by the War Office. 

(b) Instructions have ah'ead" been issued to the effect that, as far as 
possible, the Chaplains appointed for duty on the tranports should be members 
of the Indian Ecclesiastica.l establishment returning from or proceeding on 
leave, and representations have been made to the War Office with the object 
of ensuring the fuller use of th'e services of Chaplains of the Indian 
Eccle8iastical establishment returning to India from leave in the United 
i do ~. 

PROCEDURE'FOR PURCHASE OF STORE" BY THE INDIAN STORES DEPARTlIn,1'. 

3a8. * Sir Deva Prasad Sarvadhikaryt: 1. Would the Government 
please state the procedure for purchase of stores by the Indian Stores Depart-
ment? 

2. If it be' a fact that public tenders are not called in time, with ~ specifi-
cations, and are not opened in the presence of tenderers or their agents; 6n d ~ 

dates, would the Government be pleased to state what the objections a.,aainst, 
and difficulties about, such a oc~d e are? 

3. Does the Governme.t intend to introduce the last mentioned pro-
cedure and where? 

4. If not, what are the reasons for not doing so and what procedure ill 
intended to be foll0"!fed in future and why? 

The Honourable Mr. p. A. Innes: (1) At present the Indian Storea 
Department only undertakes the purchase of textiles for the Army. It hWl 
not undertaken further work pending the decision of the Legislative Assem-
bly, regarding the provi8ion to be made for the Department in next 
year's Budget estimates. The procedure to be adopted finally for the pur-
chase of different classes of stores has not yet been decided. The pra..->tice 
with regard to the purchase of textiles for the Army is as described below. 

(2) On receipt of an indent, tenders are invited from suitable firms selected 
from a list of approved manufaeturers, which is frequently revised in consulta-
tion with Directors of Industries in the provinces. The date for the opening-
of the tenders is stated in the invitation to tender. This date has to be fiIed 
with reference to the date by which delivery is required by the iudentors. 
Owing to abnormal condltions during the last few years, it has been almost 
impossible to forecast requirements with certainty, with the result that in 
lIeveral cases it has -been difficult to allow as long a period as is desirable for the-
submission of tenders. Tenders, when received, are -placed in a box and 
kept under lock and key until the date for the opening of tenders No special 
invitation has been given to tenderers in the past to be present at the opening' 
of the tenders, but some do, as a matter of fact, attend. • 
. (3) Wherever possible, the date for the submissioq of tenders is fixed ~ 
allow tenderers ample. time, d ~  .nwmal. conditions again prevail anel 

. --

f Sir Den Prasad SarvaJIhikary being abeent, Mr. J. N. Makherjee put thi. quntioa. 
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longer notice of requirements can be given, any reason for a complaint on 
this score will disappear. As regards the attendance of the contractor or hi, 
agent at the opening of the tenders, a new tender form has been drafted 
and will be brought into use immediately. This form states that the tendell 
will be' opened at a certain time on the date specified in the pre&enC8 of 
.any tenderers who may desire to be present. 

(4.) Does not arise. 

REVISED SC.!.LE OF P A.Y POR PUBUC WORKS DBPA.RTKENT .!.liD RA.ILW'.!.Y 

ACCOUNTS. 

389. * Bhai Ian Singh: (a) With reference to my unstarred Questionll 
Nos. 11:'\ and 114 ~ lied to on the 30th of September, 11121, will the Govern-
ment be pleased to state whether any i"evised scale of pay for the Public Worb 
Department and Railway accountants has since been sanctioned and, if so, will 
the Government be pleased to lay the new scale on the table? 

(b) If the reply of the above part is in the negative, will the Government 
be pleased to state the, causes of this prolonged delay and also by what time it 
iB expected to be sanctioned ? 

The Honourable Sir lIalcolm Hailey: (a) Owing to the financial 
. Btringency, GOV€l"nment have not been able to accept the proposals submitted 
to them for increases of pay in the higher grades in all account offices 
including those to which the Honourable Member refers. 

(b) The matter is open to re-consideration when the financial position 
.improves. 

UN STARRED QUESTIONS AND ANSWERS. 

NON-GRANT Oli' PERCENTAGE I C ~ TO ESTABLISHMENTS OF C:BRTAIN 

ACCOUNTS OFPICES. 

331. lb. K. C. Beogy: With reference to the Honourable the Finanoe 
Member's reply to my Question No. 261 given on the 11th February, 1922, 
~ di  the non-grant of percentage increases to establishments of certain 
Accounts offices, will Government be pleased to state: 

(1) Whether it is a fact that the percentage increases gt'anted to officers of 
the General List of the Indian Audit· Department over their 
former rates of pay were permanent increases throughout their 
service, i.e., that the additional percentage of ird, ith or tth 
is to be ca.lcnla.ted on the rate of pay incluuing inorements they 
would draw from year to year till the.end of t.h.eir service, a.nd 
thus the maximum pa.y of a class II officer has been raised from 
Rs. 1,25000 Rs. 1,500, and, of a class I officer from Rs. 1,60U 
to Rs. 1,800 ; while the percentage increase of . Rs. 20 per cest. 
granted· to theesta.blishments of Civil Accounts offices in certaia. 
cases 1f8B sanctioned 118 a personal allowance to be absorbed .in 
future i~ e  say in three and four years, and no increase waa 
given to th0S6alMady dra.wing the maximum ; 

'.(I:) Whefjher it -is &I fact that the 20 per cent.iD.brase was sanctioned 
. .....,. .. It. relief ii&thoae Bien· ·who did BOt ~ by IIM ~ 
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I:t 
introduction of the time-scale, and not as one of all-round i c ~ 

particularly in the' case of the establishments of Civil Accoant§ 
offices; and . 

('3) Whether it is a fact that half the number of clerks of the Audim 
General}s offi.ce have suffered by t.he revision of pay sanctioned 
from 4th November, Hn9, and &II a conseqnence sent up a 
memorial to Government in February, 1921, but the meml)rial 
was rejected by Government? !! q 

~ L·" 
The Honourable Sir IIalcolmHailey: The information required by ths 

Honourable Member is being collected. . 

J 
MElIGRIALS FROll ACCOUNTS AND AUDIT OFFICES FOR INCREASE OF PAY. 

332. IIr .. K. C. Neogy: With reference to the Honourable tlf' 
Finance Member's reply to my Question No. 263 given on the 11th e ~ 
1922, regarding the memorials received from the establishments of the 
Accounts a.nd Audit offices, praying for increases of their pay, will Gonrnm,eR,\ 
be pleased to state : i q 

(1) Whether it is a fact that the Government have, in consideration'4 
these memorials, sanctioned partial relief to the junior staff only·iIl 
offices of some stations, by raising the minimum pay of BeW 
entrants and by granting one advance increment to clerks whose 

• pay do not exceed Rs. 80 ? [I :r 
(2) If the above are facts; do the Government propo!!e to consider 

the desirability of granting some relief to senior men 01 the Accounts 
and Audit offices, whose pay exceeds Rs, 80 ? 

~ 

If not, why not ? . .; [ 

The Honourable Sir lIalcolm Hailey: (1) As a measure of i ~ 
relief, the minimum of the existing SCl\les of pay for the lowest grades of 
the clerical establishments in account offices has been raised where ~ 

Governments have a. I opted a higher minimum for similar classes of e..tablish-
ments under their control, and further, all clerks drawing pay less than f\81/i 
have been granted one additional increment with effect from 1st March. '. q 
(2, It has not been possible to go further than this at present in view 

of the financial stringency, butthe question will be further conSidered when 
the fina.ncia.l position improves, 

POSTPONEMENT OF MA.XIMUlI PA.Y.UNDER REvISED TIn-,SCALE. 

333. Bhai Ian Singh: With referenoe to my Question No, 66!Y 
<luring the last Delhi Session, will the Government be pleased to state itt' 
it is a fact that instead of c~le . i  the rise to the maximum, the 
revised i e ~ le retards it, inasmuch as in the progressive scale of .~ 

of 1t:l6.t. the period of service required to earn the maximum salary of Rs, 4:)0 
would have been 9 yeat's whereas under the new scheme it would be 31 years, 
assuming there were convenient va.cancies in the senior rank ? 

The Honourable Sir IIalcolm Hailey: Allowing for one year Oil the 
. i ~  of each gt'ade in the two scales, the period would be the lIame._ 

each case, but It should be remembered that there were four grades under 

B 
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the old scale which meant as a rule retardation of promotion at the top of 
each grade. At present there are two grades only with increased increments: 
and this must assure more rapid promotion. 

HARDSHIPS OF PUBLIC WORKS DEPARTMENT AND RAILWAY ACCOUNTANTS: 
UNDER RECENT R.EVISION OF SCALES OF PAY. 

334. Bhai Man Singh: (a) Is it a fact that before recent revisions the 
Public Works Department and Railway Accountants were on equal footing 
with the Upper Subordinate Establishment of the Public Works Department, 
which ,supplied' the bulk of the Sub-Divisional Officers of the Department? 

(6) Is it also a fact that while the initial salary of the Members of 
Upper Subordinate Engineering Service is now Rs. 250 per month rising in 
Z5years to Rs. 750 per mensem by annual increments of Rs. 20, the Public 
Works Department Accountants' minimum and maximum pay have remained. 
stationary since 1864? . 

The Honourable Sir Malcolm Hailey: (a) and (6). It is difficult to-
establish a comparison between two services so differently constituted as the-
Public Works Department and the Audit Department. The scale of pay 
mentioned by the Honourable Member, viz., 250-20-750, is that of the 
Provincial Engineering Service. There is no such provincial service in 
accounts offices. ' 

UNFAVOURABLE POSITION OF P. W. D. AND RAILWAY ACCOUNTlkTS AS 
COMPA!tBD WITH SUBORDINATE AccoUTS SERVICE, CIVIL SIDE. 

335. Bhai Man Singh: Is it a fact that the maximum pay of the-
members of the Subordinate Accounts Service (civil side) is Rs. 150 rising in 
15 years by annual increments to Rs. 450, while compared to Public Works 
Department and Railway Accountants-

(i) the Civil Accountants are not required to possess higher educational 
qualifications; , 

(ii) their service does not entail liability to transfer from place to place 
in the same province, much less inter-provincial transfers, which is the lot of a. 
Public Works Department Divisional and, Railway Accountant? 

The Honourable Sir Malcolm Hailey: 
(i) Yes. The minimum qualifications required are the same in all the'se 

cases. 
(ii) The reply is in the affirmative. Divisional Accountants are not 

lia.ble to transfer -from one province to another until promoted to the grade 
of senior accountants, and senior accountants of the Public Works Depart-
ment, though liable to transfer from province to province, are usually 
employed in the central office. 

LATE EFFECT TO REVISION OF PAY FOR PUBLIC WORKS DEPART1tlENT 
ACCOUNTANTS. 

386. Bhai Man Singh: (a) Is it a fact that the revision of pay of all 
B1lbordinate Acoount Establishments of the Indian Finance Department has 
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been given effectto from 4th November, 1919, while that of Public Works 
Department Accountants from 1st April, 1920, and, if so, why? 

(b) Is it a fact that while the passing of the SUbordina.te ACNunt Service 
examination \civil side) confers right to increments 100 per cent. higher tha.n 
the ordinary rate, the PJl>ssing of the Senior Accounta.nts Examination (Public 
Works Department and Railway) does not confer any such concession on 
Public Works Department Accountants ? 

The Honourable Sir Malcolm Hailey: 

(a) The facts are as stated. In the case of the Public Works Depart-
ment accountants it was necessary to consult Local Governments 
on the proposed revision of pay. This led to the adoption of a. 
later date for the introduction of the revised scales. 

(b) It is so. The conditions of service of clerks in the civil accounts 
offices differ from those of the divisional cco ~ .  or the 
clerks in State Railway audit offices. 

INADEQUATE PERSONAL ALLOWANCE FOR PUBLIC WORKS DEPARTMENT 

ACCOU:NTANTS. 

337. Bhai Man Singh: Is it a fact that, while the members of the 
superior accounts branch have under the revised scheme been ~ e  permanent 
personal allowances over their scale pay, the personal allowance given to 
Public Worb Department Accountants is only transient and normal, is 
hedged with restrictions, and is meant to be merged into future increments? 

The Honourable Sir Malcolm Hailey: Officers of the General List of 
the Indian Audit Department were given e ce ~ e additions to pay on the 
old scale. In the case of accountants, previous service counted towards incre-
ments in the new scale. Where the pay so calculated did not ensure a 
minimum percentage increase over former pay, the difference was given in the 
form of a personal allowance. It is only this difference which is to be 
absorbed. in future increments. 

SUPPLY OF MEAT TO INDIAN SOLDIERS AS A FIXED RATION. 

338. Munshi Mahadeo Prasad: Will the Government be pleased to 
state if there is any rule of the Military Department requisitioning the daily 
supply of meat to non-vegetarian Indian soldiers as a fixed ration, irrespective 
of the fact if they require it daily at the fixed quantity? 

Sir Godfrey Fell: The answer is in the negative. Meat is not an ordi-
nary article of isslle in the peace ration scale, but, if it is desired. by the 
soldier, the supply is arranged by the Officer Commanding the unit and paid 
for out of the messing allowance, or is provided as a substitute for some other 
article of ration. -

Meat forms part of the field service ration scale. Vegetarians are allowed 
to draw aU a and !lki in lien of meat. 
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INDIANS IN SUPERIOR POSTS IN CERTHN DEPARTlIENTS OP THE CENTRAL 
GOVERNlONT. . 

339. IUDShi Iahadeo Prasad: Will the Government he pleased to 
state the number and percentage of Indians occupying posts of Rs. 500 and 
over a month in the following department!; of the Central Government: 

(1' Education, 
(2) Industries, 
(3) Wireless Telegraphy, 
(4) State Railways, 
(5) Agriculture. and 
(6) Public Health? 

The Honourable Sir William Vincent: A statement giving the inform-
ation required is laid on the table. 

8tatement· .howing the "umber and perce1ltage of I ndiaru occupying pod" qf R •. 5()() and 
Of!er a month i", certai", departflJ6nt. qf the Gentral GOfJ/l1'JI,aent. 

No. of Percentage of 
Indiana. Indiana. 

(1) Edw:a:tion (; 55'5 

• 
(2) Industries . 6 ~  

(.3) Wirel_ Telegraphy 

'I 
Nil Nil 

(4) State Railways 71 11'29 
'1 

(5) Agriculture , 2 14'3 (of oooupied 
posta). 

(6) Public Health Nil Nil 

SUPERVISION BY THE CENTRAL GOVERNMENT OVER THE ADMINISTRATION OP 

TRANSFERRED SUBJECTS. 

340. IUDShi Iahadeo Prasad: (II) Will the Government be pleased to 
state if any supervision is exercised by the Central Government over the due 
administration of transferred subjects in each province? If so, what is the 
agency? 

(b: If the answer to the a.bove question be in the negative, will the Gov-
~ e  be pleased to state the reason and utility of-maintaining departments 
of transferred subjects in the Central Government? 

The Honourable Sir William Vincent: (a) The attention of the 
Honourable Member is invited to Rule 49 of the Devolution Rules, whi,h indi-
cates the purposes for which the Governor General in Council may exer('ise 
the powers of superintendence, direction and control over Local Governments 
in relipect of the administration of transfened SUbjects. These powers are 
exercised through the Depa.rtments of the Government of India concerned. 

(b) Does not arise. 
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FAVOURABLE TREAT1IENT FOR TRANSPERRED CLERKS ON THE DECENTRALISATION 

OP THE POSTAL AUDIT OFFICE, CALCU'l'l'A. 

341. IIr. B. H. R. Jatkar : Willthe Government of India be pleased 
to state: 

(a) whether it is a fact that the Government granted the concession of 
special promotion to the clerks who were transferred to Delhi, 
Nagpur and Madras, on public service, on the decentralisation of 
the Postal Audit Office, Calcutta, and the clerks so transferred 
had thus always heen ahead of and in ~cei  of higher rates of 
pay than their colleagues of equal sel'Vice in Calcutta up to 
November, HH9 ? 

(6) whether on the introduction of the time-scale of pay on 4th 
November, 1919, the rate of pay of snch clerks has ~  equalised 
with those of Calcutta? 

(c) whether there was an undertaking that the clerks so transferred 
would be taken back in every third vacancy occurring among 
clerks? 

(d) if so, what are the reasons for the equalisation of their pay and 
whether the condition in (C) was always observed ? 

The Honourable Sir ltIalcolm Hailey : (a) Increases of pay were 
granted to the men transferred to Delhi, Nagpur and Madras on the de-
eentralisation of Postal Audit Work, but the extent to which this advantage 
relative to their colleagues of corresponding service in Calcutta was snbsequrnt-
ly maintained depended on the flow of promotion in each office. 

(6) Initial pay in the time-scale of pay was fixed mainly with reference 
to length of service. The question of granting advance increments to the 
men transferred from Calcutta is at present under consideration. 

(1') The rule in Article 1511, Postal Audit Code, which enjoins that every 
third or fourth vacancy occurring in the Calcutta office should be filled up by 
the transfer of one of the clerks transfelTed to Nagpur, Delhi or Madras in 
consequence of the decentralisation of Postal Audit Work, has been followed 
only in so far as it has been possible to do so without impairing the efficiency 
of the offices concerned. 

GRANT OF A SOLATIUM TO ANY POSTAL AUDIT OFFICE. 

34'1. IIr. B. H. R. Jatkal': (a) Have any mcmorials been received from 
the e~ li~ e  of any Postal Audit Office by the Accountant General, Posts 
and Telegraphs, Calcutta, praying for the grant of the concession of a solatium 
of .25 per cent. sanction"d to the staff of the Accountant General, Central 
Revenues, under similar circumstances ? 

(6) . If so, what action has been taken in the matter? 

The Honourable Sir 'lIalcolm Hailey: The memorials have not yet 
been submitted lor the orders of the Government or I di ~ 

ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS' DECISON TO WITHHOLD PROMO-

TIONS TO UPPER DIVISION PROM PRESENT INCUMBENTS IN LOWER DIVISION. 

843. IIr. B. H. R. Jatkar: Ts it a fact that sometime in June,-1921, 
t he Government of India. ordered the conversion of .J 9 7 Lower Division 
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posts of clerical grade of Postal Accounts Department into Upper Division 
ones, as the holders thereof were doing Upper Division  work, but that the 
Accountant General, Posts and Telegraphs, has decided to withhold the benefit 
of that order to the existing incumbents who are below 411 years of age, unless 
they can pass a certain examination prescribed by him ? 

Is it a fact that in ~e past many Luwer Division clerks have been 
promoted to Upper Division whenever found able to perform the duties in that 
Division? 
If so, do the Government of India propose to consider the decision of the 

Accountant General ? 

The Honourable Sir Malcolm Hailey: The actual number of posts to be 
transferred was subsequently altered to 193 ; with this modification, the reply 
to the inqniries made by the HonoUl'able'Member is in the affirmative The 
Government of India do not propose to interfere with the decision of the 
Accountant General. 

REASONS POR DISCONTINUING 3RD DEGREE INJURY PENSION AND GRATUITY TO 

INDIAN TEllPORARY NON-COMBATANTS, ETC. 

344. Mr. Muhammad. Yamin Khan: Will the Government be pleased 
to state reasons, if any, for discontinuil;lg the 3rd degree injury pension and 
gratuity meant for such Indian temporary non-combatants and tally clerks, 
etc., who have been disqualified owing to disease contracted on the field over-
seas for further services by a Medical Board and, recommended for the said 
pension and gratuity under Army Regulations, India, Volume I, paragraph 
1062 ? 

Sir Godfrey Fell: A 3rd degree'injury pension was never admissible to 
temporary Indian non-combatants specially recruited for service durin'" the 
war, and the question of its discontinuance to this class of emptoy does'" not, 
therefore, arise. 

MEMORTALFROMMR. B. S. PANISUPF. 

345. Mr. B. H. R. Jatkar: (a) Will the Government 'be pleased to state 
whether they have received a memorial dated 30th January, ~  from Mr, 
B. S, Panisufi', lately an Auditor in the office of the Deputy Accountant 
General, Central Revenues, Delhi? 

(b) If the answer to above be in affirmative, ,will Government be pleased to 
state what action has been taken in the matter ? 

The Honourable Sir lIalcolm Hailey: The original has not yet been 
received by the Government of India. 

CLASSES OF STORES FOR INDIA UNDER BUB-HEAD 'Cr:RRENCY' FOR WHICH 32 

LAKHS IS BUDGETED IN DEMAND ;No. 57. 

346. Ir. J. N. Mukherjee: Will the Honourable the' Finance Mem-
ber be pleased to state palticulars as to the classes of stores for I ndia under 
sub-head' Currency' (at pa.ge 278) Dema.nd No. 57, upon which the sum of 
'Rs. 32,00,000 is expected to be spent as shown in the Budget Estimate for 
1922-23 ? 

The Honourable Sir Malcolm Hailey: The con'ect figure is Rs, 32,60,000 
and not Rs. 32 lakhs as stated by the, Honourable Member. A very small 
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portion of this, namely RII. 6,000, represents the cost of skeleton border form 
-of Government Promissory notes. The rest represents the cost of manufacture 
.and freight of currency notes. 

MEMBERS ELECTED 'TO SERVE ON THE PUBLIC ACCOUNTS 

COMMI'M'EE AND THE STANDING FINANCE COMMI'M'EE . 

• r. Pre&ident: I have 19 acquaint the Assembly that the following 
Members have been elected to serve on the Public Accounts Committee: 

Mr. Baidya.na.th Prasad Singh. 
Samar Gula.b Singh. 
Mr. K. G. Bagde. 

Ra.i Bahadur Bakshi Sohau La.l. 
Mr. JamnaAlas Dwarkadas. 

Mr. N. M. Samarth. 

Mr. N. M. Joshi. 

Ra.i Bahadur Srinivasa. Rao. 

The . following Members have .been elected to serve on the Standing 
Finance Committee : 

Sir Montagu dePomeray Webb. 
Rai Bahadur S. P. Bajpai. 
Mr. Darcy Lindsay. 

Mr. Muhammad Yamiu Khan. 

Mr. J. P. Cotelingam . 
. Mr. Baidyanath Prasad Singh. 

Mr. K. C. Neogy. 
Rao Bahadur C. S. Subrahmanaya.m. 

Sardar .Bahadur Gajja.n Singh_:_ 
Mr. Wali Mahomed Hussanally. 

Mr. Zahid Ali Subzposh. 

Mr. N. M. Samarth. 
Mr. A. B. Latthe. 
Mr. Jogendra Nath Mukherjee. 

THE RANCHI MENTAL HOSPITAL BILL. 

The Honourable Sir William Vincent (Home Member) : Sir, I move: 

'That the BiU to provide for the incorporation of ~l ee  for the European Hospital for 
mental diseases at Ranohi, and to make provisionB for other matters in relation thereto, as 
paBsed by the Counoil of State, be taken into consideration.' 

The position in regard to this Bill is as follows. A central asylum has 
been established at Ranchi for the reception of European patients ffe i ~ 
from mental diseases from Northern India.. It was opened in Ma.y 1918 and 
provides aocommodation for 92 male and 88 female patients. As this asylum . . 
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~ intended to 8erve the needs of several provinces, the whole initial cost 

Sl"t'he buildings and equipment was met from Central Revenues, the 'provinces 
paying for the cost of maintenance of lunatics. Subsequently the Reforms 
Scheme came into operation and this necessitated a reconsideration and 
Jffision of the previous IIormngements. The Central Government can DOW 
oDly, meet the cost of maintenance of patients from .p1aces under the Central 
Go\Jernment who are maintained in the hospital, but otherwise it can only 
~lfe advances. to the Local Government from central revenues under 
Devolution Rule 25. On the .-other hand, the Government of Bihar and 
Orissa would have found it very. difficult ar-any rate to finanoe the e"tablish-
ment or make necessary improvements. I believe there is a. great need for 
work of that character, but capacity of the Local Government to raise a loan 
for any such purpose is very limited. 

In the circnmstances, we considered that the best way out of this difficulty 
would be to vest the asylum in a Board of Trustees on which all the-
provinces interested in the maintenance of the hospital should, be-
represented and which should be responsible for its propel' upkeep under the-
control of the· Bi,har and Orissa Government. The ordinary annual charges 
under this arrangement will be met by the Boal·d and will be recovered 
supsequently from the patients and from the Local Governments concerned. In 
~. however,that the Board should be placed in funds until such recoveries 
become due, clause 5 of the Bill provides for an ad vance from the central revenues-
to the Board of an amount about equal to the annual cost of the upkeep of tile-
asylum. The capital cost of original works will also be met, if it is necesS3..ry, 
by similar advances. Such advances will be repaid to the CeD,.tral Government 
by equated instalments of principal and interest. On the Board of Trustees 
the Government of Bengal has been gi'ven greater representation than other 
Local Governments because 58 per cent. of the inmates of the hospital come 
from that province. There are provisions for the control and, jf necessary, 
the supersession of the Board in the event of its failure to perform its duties,. 
though that, I hope, will never be necessary. 'l'here are also provisions for 
the dissolution of the Board at any time and the revesting of funds and other 
property of the Board in the Government of Bihar and Orissa, should this 
become necessary. 

I may say that the Bill has been supported by all the Local Governments-
to whom a reference has been made, and it is really in the interests of these-
unfortunate patients !J. matter of great desideratum, that the Bill should be-
passed at the earliest opportunity. I hope that the AsS'embly will realise that 
this is only an administrative measure for facilitating the management and 
equipment of an existing mental hospital. 

I, therefore, move: 
• That the Bill be taken into consideration.' 

: 3'Rao Bahadur T. Rangachariar ~ d  City: Non-Muhammadan 
'IyrRa.n) :  I am sorry, Sir, that ~ e G?ver.nment. ~ not l c~ us in e ~ 
.wqn.of the papers connected WIth thIS BIll. W hat we have before us is only 
this Rill without eyen the Statement of Objects and Reasons. We should 
e!.ige to know, before giving our assent to this Hill, what is the necessity for a 
"ftPiIorate hospital to be run for Europeans. W hen was it founded. by whom 
~ -it founded 3.JI.d what is the average attendance of patients in this hospital? 

~ o e benefit this legislation is going to be made? What is the extent. 
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of the financial responsibility which the CentrJ.I Government undertakes? On 
all these matters we should like to have informa.tion before giving our assent. 
to the Bill. W heu we are about to remove aU racial distinctions, why should 
we have this separate hospital? It requires very  strong grounds, indeed, to 
maintain a separate hospital for a particular class of these unfortuna.te people. 
] am glad to see that :\1adras and Bombay do not come in for a share in this 
perpetuation. I know the lunatic asylum in Madras. It harbours all classes 
of unfortunate people affected ~  thilll mental disease. We find no difficulty 
whatever in getting this done. There are European lunatics, there are Anglo--
Indian lunatics, there are Indian lunatics there. It is very healthily situated 
and very well managed. In the ~ e of this hospital, if the community for 
which it is intended are not able to keep it up, why should the Central Gov-
ernment undertake this task? On all these questions we should like to have-
information, but, unfoltunately, we are not in possession of all the papers. 

1, therefore, o ~ formally tha.t the consideration of this Bill be adjourned 
until the September Session, and, in-the meanwhile,the Government should 
circulate to .Members the papers connected with this Bill The Honoura.ble the-
Home Member said that this is an urgent measure which should be passed to-
day, but 1 do not know if-we give our a.ssentto a measure like this, whether we 
commit ourselves to responsibility on the part of the Central Government with-
out knowing what is the financial liability both as regards initial expenditure 
and as regards recun'ing expenditure. . 

, Then, there is the question of principle. If this hospital cannot pay it..'l 
was, why not absorb it into an existing hospital by having separate wards for-
Europeans? It.is very c()mmon for 'hospitals to have separate wards for the 
various communities. If a community wants the luxury of a separate hos-
pital why should that community not pay? This is a question which will 
have to be ve1"y carefully considered. 

The Honourable Sir William Vincent: Sir, I ma.y be a.ble to -give the· 
Honourable Member at least some of the information that he wants. 

I have already explained that this asylum was built and opened before the-
reforms came into operation at all. It "'as built from All-India funds. The 
actual position is this: just ouf;side Ranchi there is on one side of the road 
a large Indian Asylum; on the other side of the road there is a large European 
Asylum. This latter building is n<>t intended and was oot built for one pro-
vince; it is intended for lunatics from all the proviucE'S in Northern India; 
it was believed to be more economical and a better arrangement to have one 
mental. hospital of this cha.racter rather than to have a. number of wards in 
different asylums in various provinces. The Bombay Government was given 
the option of coming into this scheme and they said that they did not want 
to. I understand the Madras Government have mental hospitals oftheir own. 
The cost which must ultimately be incun'ed by the Government of India. 
under this measure is merely the cost that they w0uld have to meet in any 
case. This Bill does not .pnt any additional charge on them, beca.use in the 
end they will simply-pay the cost of·mainta.ining pauper lunatics coming from 
areas under their direct control. . The other charges will be met by Local 
Governments. No change in the final cost in regard to the upkeep of this-
hospital is proposed, but th,e Bill proposes a hetter scheme for the administra-
tion of the hospital. There is no other question of imposing financial liability 
on the Government of India. save that which I have explained already, namelv,. .' ,. 
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-that the Government of India will advance certain sUms to the Trustees for 
maintenance and improvements until these charges are recovered from Local 
Governments. . 

Rao Bahadur T. Rangachariar: What is the number of patients? 

The Honourable Sir William Vincent: I told the Honourable Member 
-that I do not know the exact number at this IIioment. It must be about 150 
1;0 200. 

Rao Bahadur T. Rangachariar: How many of them come from the 
-different provinces? 

The Honourable Sir William Vincent: I have not got the figures. 
The number varies from day to day, but a number are transfered from other 
]llaces. The charges for patients from the provinces will .ultimately not be met 
by the Central Government, but by the Local Governments of the provinces 
from which these patients are received. 

As regards racial distinctions, it seems to me to be a very small matter 
whether you have separate wa.rds in different asylums or a separate hospital 
-of this kind for European patients for the whole of Northern India. I should 
have thought also that people afHicted;by God in this way with insanity would 
nave received charitable consideration and sympathy from this Assembly, 
and that no one would have thought it necessary to bring in the raci8J 
question. 

Rao Bahadur T. Rangachariar: Weare not bringing it in; you are 
bringing it in by the establishment of a separate hospital. 

The Honourable Sir William Vincent: One word more, Sir, I forgot 
to mention that my only l'eason for wanting to get on with this' Bill is 
ihat it will provide a satisfactory and efficient method of financing arrange-
ments which are already in existence; and it will enable the Local Government 
1;0 carry out its essential duties in regard to this hospital without an undue 
:strain on its resources. 

I am very sorry that I was not able to send the papers out to the 
Honourable Member, Mr. Ranga.chariar, before, but I am sure I shall be able 
1;0 satisfy him as to the necessity for this Bill, if he will do me the kindness 
1;0 come to my office. 'rhere is nothing wrong in the Bill at all or anything 
to which he can take exception. I hope the Assembly will not rejedi a. 
measure intended for the amelioration and proper treatment of these. unfor-
iunate people who deser-ve the greatest consideration. We have been 
repeatedly pressed to improve the system of management. I admit the Bill 
has not been circulated by an order of this Assembly, and, consequently, there 
.are no papers connected with the Bill, but the facts have been explained. 

There is nothing in the e ~ that 1 need to conceal from anybody, and I 
hope that the Assembly will accept my assurance on this point .. 

Ir. President: Does the Honoutable Member wish to move for its 
1IAljournment ? 

Rao Bahadur T. Rangacharilir: :M:uch aJi I regret it, Sir, I think 
I should move f~  its adjournment, because there are papers I have not Been 
yet. What is the good of my ,seeing them after giving my assent? As 
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'there are papers, it is better for us to see them first. I do no* think much 
harm will be done by this delay. I have as much sympathy with the object 
of the Bill as the Honourable the Home Member, but, before I can give an 
intelligent assent to it, I should like to have further papers. 

Ifr. President: The question is : 
• That the further consideration of the Bill be postponed '. 

The motion was uegatived. 

Ifr. President : The question is : 

• That the Bill to provide for the incorporation of Trustees for the European Hospital 
for mental di __ at Ranchi and to make pt'?visioDS for other matters in relation thereto, 
:as passed by the Council of State, be taken Into consideration. ' 

The o~o  was adopted. 

The Honourable Sir William Vincent: Sir, I move: 
• That the Bill be passed '. 

Ifr. President: The question is : 
~ That the Bill be passed '. 

The motion was adopted. 

THE CRIMINAL TRIBES (AMENDMENT) BILL. 

The· Honourable Sir William Vincent {Home Memberj: Sir, I 
move: 

• Tbat the Bill further to amend the Criminal Tribes Act, 1911, be circulated for the 
purpose of eliciting opinions thereon.' 

I explained the object of this Bill only a couple of days ago, a.nd I then 
said that if there wa.s not time for making a formal motion to circulate the 
Bill for opinion, which I hoped we might be able to do, I would issue execu-
tive orders for circulation in !rder to elicit opinions on the measure. I a.m 
glad I have had an opportunity, however, of making this motion. The opinions 
when received will now form the papers to the Bill and I shall not be 
subjected to the reproach to which I have been subjected to-day by my friend, 
Mr. Ra.ngacha.riar, quite justly, I must say. 

Ifr. hesident: The questio'n is: 
• That the Bill further to amend the C'riminal Tribes Act, 1911, be oir"ulated £01' the 

purpose of eliciting opinions thereon.' 

The motion was adopted. 

THE CANTONMENTS (HOUSE ACCOMMODATION) AMEND-

MENT BILL. 

Sir GodfrllY Fell (Army SeCl'etary) : Sir, I move for leave: 
• To introduce a Bill further to amend the Cantonments (House Accommodation) 

Aot, 1902.' • 

The objects which the Bill seeks to secure are fully explained in the 
Statement of Objects and. Reasons, and I do not think I need detain the 
Assembly at this stage by commenting in any detail on the various clauses. 
Briefly stated, the object of the Bill 'is t? remedy c~ .i  defects, which 
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its working has brought to light, in the existing Cantonments (House-
Accommodation) Act, and to substitute a revised procedure for that which 
is now in force in respect of the appropriation of o ~ . At present, in 
the case of houses which are governed by the Cantonments (House 
Accommodation) Act, any individual military officer requiring a house in 
cantonments applies to the Cantonment authority who appropriates it for· his 
use if it is liable to appropriation. I t is proposed in future to substitute-
for this arrangement a procedure under which Government will take up 
such houses as it is likely to require for the accommodation of military 
officers in cantonments from the. owners, on a repairing lease for periods 
of not less than five years. In this way it is hoped to avoid the disputes 
which at present arise between individual military officers and individual house-
owners, since the officers will have no direct relations with the house-owner!', 
but will merely be the tenants of Government. 

In the second place, it is proposed to eliminate from the existing Act all 
those sections which  provide for the Cantonment authority interfering in 
disputes between individual officers and individual house-owners. Government's 
view is that, when this reyifed procedure is introduced, if individual officers 
choose to make private arrangements in Cantonments with house-owners to-
take their houses, and if unfortunately any dispute arifes between them as 
regards repairs, rent, etc., it should be left .to be settled, just as in any place 
outside a cantonment, either by agreement or by recourse to the civil courts. 

Thirdly, the Bill provides for an enlargement of, and a new constitution 
for, Committees of Arbitration. And; finally, it includes a very important. 
new provision namely, that in cases where either palty is dissatisfied with 
the decision of a Committee of Arbitration, either party may have recourse 
to a civil court, whose decision will be final. 

I may say that this Bin has been drafted very much in accordance with 
the recommendations of the Committee which sat last cold weather to inquire 
into the question of administration in Canfll'mments. The Govemment of 
India had hoped to be able to introduce this Bill earlier in the Session and 
to get it passed this Session, but this unfoltunately has proved to be imprac-
ticable. Consequently, if the Assembly now· give leave to introduce this Bill, 
its further consideration will have to take place during the next Session a.t 
Simla. I move for leave to introduce the Bill. 

The motion was adopted. 

Sir Godfrey Fell: Sir, I introduce the Bill. 

RESOLUTION RE ADOPTION OF RAILWAY FINANCE 

COMMITTEE'S PROPOSALS. 

The Honourable Mr. C. A. Innes (Commerce and Industries Member) 
Sir, I beg to move the following Resolution : 

, That this Assembly recomml'nds to the Governor General in Council that the Pl'0rBal& 
made by the Railway Finance Committee (appoint{ld in pursuance of Resolution 0 this 
ABsembiy of 30th September, 1921), which are embodied in their report publiBhed in th& 
Supplement to the qazette of India, dated the 17th December, 1921, be adopted.' 

The House will remember tha.t on the 30th September last, it adopted a. 
Resolution that a COII]mittee consi,sting of Members of the Indian Legislature 
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should be appointed to consider the following matters arising out of the Rail-
way Committee's report, namely: 

(I) ~ e separation of railway from general finance, and . 

(2) the requirements of the Railways in regard to capital expenditure 
during the next 10 years. 

This Committee sat for five davs in Calcutta last December ; it submitted a 
~ i o  report; and that report for some time past has been in the hands 
of the Members of the Assembly. The object of my Resolution is to secure 
tJIe confirmation by the Assembly of the-Committee's recommendations on the 
two main questions referred to it. 

The reason why it was thought necessary to remit these two questions to 
a preliminary Committee of the Legislature was that the Acworth Committee 
placed finaneial reform in the very forefront of their programme. In Chap-
ter II of their Report they give a picture of the 'present situation of Indian 
Railways' and I do not think that anyone can say that the picture is over-
drawn. Whatever may be the cause, and it is quite possible that the Acworth 
Committee did not attach sufficient weight to the difficulties ca.nsed by the war, 
it is-e,n incontrovertible fact that the RailWays have fallen behind the day-to-day 
requirements of traffic actually in sight, much less have they provided for 
the future. The position therefore is very serious. The Acworth Committee 
finds that the position is primarily due to the failure of the Government of 
India to provide the Railways with adequate funds for capital expenditure on 
development and extension and even for the essential operations of 
renewaJ. and repairs. T hey regard this failure as the inevitable result of what they 
<Jan a paralysing system which has not been adopted to meet the requirements 
of what is essentially a commereial enterprise of the first magnitude. Hence 
they conclude that the present financial methods need. drastic revision and that 
the basis of reform is the complete separation of the Railway budget both of 
. capital and revenue from the general budget of the countFy. 

N ow if we examine the C.ommittee's criticisms of the present system we 
find that these criticisms are directed mainly against the system in so far :.s it 
is concerned with capital expenditure and programme revenue expenditure. 
It will be seen from paragraph ~  of the report that the Committee has little 
or no complaint to make of the treatment by the Government of India of the. 
estimates of ordinary working expenses. These estimates al'e estimates of 
the expenditure which will be necessary o,n account of salaries, wages, fuel, 
consumable stores and day-to-day repan's lD order to earn the revenue which is 
expected, 

And the Co~ i~e admits, ~ , ~ c  estimates are usually accepted 
without much dU'IcusslOn. TheIr cntiCu,ms are concentrated mamly on the 
treatment of t?e o i i~  for capital ,expenditure and on ~ci l or progl'amme 
revenue, that IS, e'pendlture on espeCIal e e~ l  ~d e l~  They complain 
that und,el' th,e present, ~y e ~ e e ~ railway i ~e IS bound up with 
general tinance, the Pl'OVISIOU whICh the Fmance M e!llbel' IS able to make for capi-
tal expenditure and for pl'ogramme e~e e expenditure depends on the fin .neial 
exigencies of the !ll0ment. The prlma.ry duty of the Flllance Member, they 
sa.y, is to ba.lance. hiS budget. , In l ~  of bad harvest or ba"d trade, receipts 
falloff, and economy becomes ll~ el e  The Army 01' Civil Service cannot 
be l'educed wholesa.le at short not1Ce, wages cannot be cut down. The railways 
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cannot be refused money to enable them to carryon but, it is possible to-
curtail appropriations to railways for renewal and betterment works, and even 
more drastically to curtail expenditure on new works and extensions. The-
result, the Committee says, is a policy of inadequate allotments varying 
irregularly up and down from year to year. Further disadvantages arise-
from the facts that Agents are informed only late in the year of their grants 
for the following ye ~  and these grants are liable to be cut down or enhanced 
during the course of the year in which they are spent, and finally objection is 
taken to the system whereby grants 'lapse' at the close of the year to which 
they relate. 

Thill-is the system which the Committee consider to be in need of 
reform, and they suggest that reform lies in the direction of the separation 
of railway finance. They do not suggest that the railway organisation 
should be independent of the Government of India. Their suggestion is 
that the Railways should have their own budget and assume responsibility 
for t'al"ning and expending their own income. The first charge 0:1 that 
income a.fter payment of working expenses should be payment of interest on 
debt a.nd other similar charges. The Committee concluded: 'Subject to the-
general control of Government, the Railway Department, once it has met its 
liability to its creditors, should itself regulate the disposal of the balance, and 
should be free to devote it to new capital purposes (whether directly or as 
security for new debt incurred) or to reserves or to dissipate it in the form 
either of reduction of rates or improvement of services'. 

I now tum to the Railway Finance Committee's report. It deals first 
with the question of separation, and, as Honourable Members know, it arrived 
at the conclusion that at present at any rate separation of railway finance in 
the sense understood by the Acworth Committee was not a practicable proposi-
tion. The reasons why this condusion W3Ii arrived at are fully explained in 
para..,crra.phs 4-7 of t)ie report, and I do not propose to go into them in any 
great detail. Briefly, our difficulty was this. Separation, as proposed by 
Sir William Acworth and hie colleagues, would involve the surrender by the-
Central Government of railways as a source of revenue, and without going 
into the ml'rits of the question whether the general revenues 8,fe legitimately 
entitled or not to bene tit from the net proceeds made by railways or not, the 
Railway Finance Committee considered that such surrender at present was 
not possible. It would mean heavy additional taxation in order to replace 
the revenue thus surrendered. The alternative was to come to a composition 
with the railways. Lord Meston's Committee proceeded on the assumption 
that the Central Government would derive a net revenue of Rs. lO! crore8 
from railways. For the reasons which I have already explained the whole 
of this revenue could not possibly be surrendered, but it was considered 
whether a portion of the loss to general revenues involved by the separation 
oould not be avoided on the basis of a composition with the railways; that is 
to say, e ~  a sum could not be arrived at which the railways might 
fairly be expected to contribute to the general exchequer, whether in the 
form of a surtax or otherwise. This suggestion was examined, but we were 
at once met by the difficulty that it was not possible to calculate a figure on 
which any reliance could be placed as a basis of a contribution or a surtax. 
Between HJO!l and 19HI-20 the net gain from railways, after deducting 
interest and other indirect charges, has varied from a minimum of Rs. 124 
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lakhs in 1909-10 to a maximum of Rs.l,5b::i lakhs in 1918-19. In the year 
which is just closing, as Honourable Members are aware, the railways have-
not been able even to pay their interest charges. The fluctuations in-the net 
revenue from railways, therefore, have been so violent and moreova' the 
uncertainty regarding the net receipts in the near future is so great, that all 
attempts failed to fix a composition which would be fair to the general tax-
payer and which at the same time would not unduly burden the railways or 
would not ece~i e an undue increase of freights and fares.-The 
Committee have therefore suggested that the further consideration of the-. 
entirely proposal to separate railway from ~ e l finance should Le postpone4 
for the present. Ii the other recommendation regarding a-programme of 
capital. expenditure is accepted, it will be Ilecessary to appoint a Committee 
some three yeal's hence to reconsider the programme for the ensuing period 
of five years, and the Committee suggested that conditions may then be 
more normal and that that Committee may perhaps usefully take up 
again the question of separation as proposed by the Acworth Committee. 
This does not mean, of course, that all the questions referred to in paragraph 7 
of the Hailway Finance Committee's Report will necessarily be held up for 
three years. On the contrary, some of them will be examined at once. 

Now, I daresay that this conclusion will come as a disappointment to some 
Members of the House, for I am quite sure that all Honourable Members are-
as anxious as we are that the tinances of our railways should be placed on 
a sound and satisfactory footing. But if the House will accept the (',ommit-
tee's second recommenda.tion with which I will deal later, then I think that 
we shall have gone a long way towards the end which the Acworth Committee 
had in view. This reCommendation is that funds to the extent of Re. 150 
cror(,!s should be devoted to railway capital purposes during the llext five years; 
in order that the railways may work upon a guaranteed programme. If this 
recommendation is accepted, it necessarily follows that there shall be no lapse-
of money voted for anyone year but not spent within that year. Such sums 
should be carried on to the c edi~of the Railway Administration up to the limit. 
of the total amount fixed for the quinquennium. Now the Railway budget 
may be divided into three main parts. First, we have the ordinary revenue-
budget, that-is, the budget for such working expenses as lire necessary to earn 
the revenue we budget for, secondly, the programme revenue budget or the-
budget for expenditure on special renewals and ~e il  a?d tinally we have the-
capital expenditure budget. As I have shown m an earlier part of the speech 
the Acworth Committee has no complaint to make in regard to the treatment 
of the ordinary revenue budget. If the recommendations of the Ra.ilwav 
Finance Committee are accepted, we shall have practically separated off th"e-
railwaJ: cll.pital budget, and o eo e~ we shall have dealt i ~ in a sa;tisfa.ctory 
way With the system of lapses whICh the Acworth Committee cnticised so 
severely. Only the programme revenue budget remains. The Ra.i1way 
Finance Committee has recommended that steps should be taken to calculate 
the rates of depreciation in order that depreciation for renewals and repairs 
may be provided for automatically. 'fhis suggestiou is being examined 
but in the meantime the programme revenue budget theoretically remains ope; 
to the objections taken by the Acworth Committee. That is to say, theoreti-
cally it is still within the power of the Government of India to curtail the 
progl"Bomme revenue expenditure in order to meet the fina.ncial exigencies of 
any particular year. But there is one new factor which has to be taken into 
l ~ ide io . Every year the railway budget will ha.ve to be presented to this 
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Assembly. I hope that in another year a detailed explanatory mem'orandum. 
-of tbe rrulway budget will be circulated to H onomable Members on the da.y 
the :Finance Member makes his Budget speech. 

And now that the AcwOlth Committee's report has brought this question 
.ofproglllJIlIIle revenue expenditure so much into the public eye, I am quite 

~ e that t his House itself will see that proper attention is paii to this important 
-. ~ ec  and tha.t is the new factor I refer to. This year for instance our 
,llnances could not well ha.ve been worse. Yet, the full provision which the 
Railway Board thought it necessary to make for programme yailway expenditure 
was made and was passed by this Assembly. I hope therefore that there is no 
longer any daJ;lger of a reversion, in respect of prol;;ramme revenue expenditme, 
,to the state of things which was so severely tlondemned by the Acworth Com-
mittee. The upshot is, in my opinion, that though we have not been able for 
;the moment to recommend that effect should be given to the ACWOlth Com· 
mittee's recommendation for the entire separation of railway from general 
,finance, yet, if the House accepts the recommendations of the .Railway Finance 
Committee, we shall have gone a long way towards putting our methods of 
railway finance upon a sound and satisfactory basis . 

• , Personally, I attach far greater importance to the Railway Finance Com-
mittee's recommendlltions in regard to Railway capital expenditure. -These 
.. e~o e d io  may be summarised as below: 

(I) The programme should be prepared on a five-year basis, the provision 
.for each quinquennial period being considered about two years before the termi-
.nation of the existing period ; 

(2) There should be no l ~e of money voted for anyone year but Dot 
spent within that Jear; such snms should be carried on to the credit of the 
'Railway Administration up to the limit of the total amount fixed for the 
'1}uinqui.mnium ; 

{31 The finance programme should be ~c ly adhered to, subje<1 of course 
to the understanding tha.t a war or other unforeseen (:Onting'eney radica.ll_v dis-
turbing the o ey~ e  might render it necessary to cUltail the programme 
In anyone year; 

i4) The programme for capital expenditure during the next five years 
:1!hould be fixed at Rs. 150 Cl'ores j and 

(5) This sum of money should. be devoted to rehabilitating existing 
lines (paramount stress being laid on the improvement of the conditioDs of 
{ravel of third class ~e e  and to the completion of lines already under 
-eonsil11ction. 

The whole tenour of the Acworth Committee's report was directed towar,ls 
condemning any system of hand to mouth finance. 'fhe whole object of the 
Railway Finance Committee is first to get the plinciple of a gua'-anteed 
programme accepted and secondly to get the proposition agreed to that the 
first five-year programme should be Rs. 150 erores. If the House accepts 
l,hiR principle and thiR proposition, I consider that it will have introd:.:ced the 
mo/;t salutary and the most important reform. It will render imposf;ible 
I hope, any reversion in respe(·t of capital expenditure to what the Acworth 
-Committee ~ styled 'a policy of inadequate allotmentfl varying irreQ'Ulady 
up and down from year to year'. For years the Government of India and 
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the Railway Board have realised the importance of working to a programme 
of works. Bnt Chapters II and III of the Aoworth Committee's report 
demonstrate the utter futility of a mere programme of works unless it is 
accompanied by guaranteed scheme of finance. The Railway Finance 
Committee was satisfied, and I am sure that the House WIll agree, that we 
shall never be able to restore the Indian Railway system to a state of 
reasonable efficiency unleSB on the one hand we guarantee the Railway 
Administrations a definite sum of money for capital expenditure over a definite 
period of years, and on the other hand require them to expend that sum of 
money to the best advantage on the basis of a carefully drawn up programme 
of improvement. I am quite sure that the House will recognise that in 
no other way can we manage the great national &88et of our railways with 
due regard on the one hand to economy and on the other to efficiency. 

As regards the first five-year programme the Committee was satisfied that 
no smaller stim than Re. 160 crores will achieve the end which the Committee 
_ rn.d in view, namely, the restoration of our raHway system to a condition in 
which it will be able adequately to meet the traffic requirements of the 
country. Whether we can commit ourselves to a capital expenditure of this 
magnitude on Railways during the next five years is more a matter for my 
Honourable colleague, Sir Malcolm Hailey, than for myself. But in fixing 
the programme at this figure the Railway Fina,p.ce Committee took into account 
the other capital commitments of Government in the next five years, and the 
other relevant considerations mentioned in ~ . li 12 of their report. If 
the House agrees, Government will do everything in their power to ensure 
that the programme shall be fully worked up to. But in orde!' to secure this 
result, it will be necessary, as the Committee points out, to supplement Indian 
loans by outside o o i ~ c  borrowings of course being e:ffeeted in 
the cheapest market. It will be important indeed -to seize favourable oppor-
tnnites for raising funds. It may even be necessary, in order to take full 
advantage of such favourable opportunities, to increase expenditure in some 
years above 80 crores ; that is we may find it advantageous to be in adVance 
of rather than behind onr programme. But in any case the Rs. 150 crores 
programme WIll not be exceeded without the previous sanction of this-
ABBembly. 

Sir, I have done. I ask the House to accept the principle that Railway 
capital expenditure should be financed on the basis of programmes drawn up 
for quinquennial periods, and I ask that for the first five years the programme 
should be fixed at Re. 150 crores. H these two propos.ls are accepted, 
I believe that a most important step in advance will have been taken and 
that the House can safely accept the other recommendation that the further 
question of complete separation can safely be postponed for the present. 

Ir. P.  P. Ginwala (Burma: Non-European) : Sir, as has been pointed 
out by. the Honourable Mr. Innes, the proposals of the R..1,Ulway Finance 
Committee cover two very different points. The first is .~ regards the 
Railway -programme for the next five years involving a sum of R!'. 150 
crores. The second is the question of the separation of railway from general 
finance. The propofal of the Committee as to the latter is that this may 
be postponed for three vears. With regard to the first recommendation, 
namely, the programme of railways for the next five years, there can he· no 
question that this House must agree to it. But with regard to the other 
point, there is room for di:fference of opinion, for since that Committee sat 

c 



3756 LBGISLATIVB ASSBJlBLY. [27TH IlABOB 1922. 

[Mr. P. P. Ginwala.]· .. . 
in Calcutta. last December another CommIttee, a Railway Central AdvIsory 
Council, has heell appointed, and cirenmstances ha.ve arisen during the 
discussions of several important questions at the meetings of that Counca 
which necessitate a reconsideration of the recommendations made by this 
Railway Finance Committee that sat in Calcutta.. At Calcutta the question 
of railway finance was considered more or less on general lines, but this 
railway council tha.t has heen appointed is considering the whole question, 
practically, of railWay administration for the next few years and it is found 
that in considering some of those points that question of finance is intimately 
connected with them and that unleSs the separation of finance is reconsidered 
in the light of these new questions that they are considering, I think it will 
be difficult for the House to come to a right conclusion. To a layman the 
position seems to be absurd tha.t one Department should earn money and 
another Department should take it away, because, if we look at the adminis-
tration of thiBi:ountry, the Honourable the Finance Member is the govern-
ing direc.-tor and general financier of three very different Limited Liability 
Companies. 

The first, of course, is the Commander-in-Chief and Company Limited. 
12 N (.4 l' oice: C U nljmited J.) Unlimited, if you like. Ofthis 

OON. concern we have said a good deal this Session and I do not 
think it is necessary to dilate upon it any farther. The next ceneern is 
Messrs. Innes and Company, Limited, which conducts the commercial enter-
prises of Government and for which this House, on the whole, has rather a 
soft comer in its hea;rt because it is concerned more or less with the com-
mercial and industrial development of the whole country and we feel that 
Messrs. Innes and Company in prosperous times 'are deprived of their. g'I!oins 
and when the times are otherwise the! are neglected. That is the main 
objection which some of us have to Railway finance being part of the 
general finance. The third concern of the Honourable the Finance Member 
is the Executive Council and Company, Limited, which conducts the 
general administratien of the country, but with which· in dealing with this 
question, we are not so intimately concerned 8S with Messrs. Innes and 
Company, Limited. Therefore, my suggestion to the House is that this point 
be re-considered by the Railway Advisory Committee that has recently 
been appointed, in . order that, in the light of this re-examination, it may 
be possible for it to consider whether we could not effect separation of 
the finances within the period of three years recommended and fixed by the 
Railway Finance Committee. I understood just now from what Mr. Innes 
said that he will not have a.ny great objection to deferring the consideration of 
this matter till the September Session. With your permission, Sir, I, therefore, 
move: 

• That in plaee of the Resolution moved by the Honourable Mr. Innes the following ~e 
wbstituted : . 

• Thito Assembly recommends to the Governor General in Council that the propoaals of 
the Rail,..ay Finance Committee in regard to capital expenditure be &c4'.epted, but that tae 
consideration of the question of 88parating Hailway from General Finance be po.tponed till 
the September Session.' 

The Honourable Mr. C. A. Innes: Sir, I have only to say that the 
Government willingly accept Mr. Ginwala.Js a.mendment. 

I ~ N ••• Joshi (Nominated: Labour Interests) : Sir, it seems to me rather 
.trange that the Gevernment should come forward with proposals for capital 
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~ e di e for five years before the general report of the Railway Committee has 
4:leen considered. I think it is putting the cart before the horse. Members li~e 

me will not be willing to give such large sums for capital expenditure on railways 
into the hands of private companies, but they will be quite willing and will with. 
o(l()nfidence entrust those SWllB to Government for the development of the 
railways. But, Sir, I do not wish to speak on that point any more at this stage, 
What I want to bring to the notice of the House is that this Assembly is sanction-
ing capital expenditure of 150 crores for five years on railways, and out of this 
150 crores we find that 48 crores have been set aside for wagons and only 
18 crores for coaching vehicles. From the report of the Railway Committee 
I find that the railways derive one-thit-d of their revenue from third class 
passengers, and, since that is the case, I think that not less than one-third of 
the capital ~ e di e proposed to be in(;urred should be spent for the benefit 
<If the third class passengers. That is to say, if the total capital expenditure 
to be incurred is 150 crores, Government should spend 50 crores on the third 
class passengers. Whereas, we find frem the Report of the Railway 
Finance Committee that only 18 crores are to be spent on coaching vehicles 
which includes also first and second class carriages. So what Government 
.propose to spend on the third class passengers is JIlnch less than 18 Cl'Ores. 
This is a very small proportion of the whole amount. I am not prepared to 
anction these proposals unless the third class passengers receive their due 
share of the capital expenditure. 
As regards the other points, I am sorry that we cannot consider the 

whole report on this occasion. I hope, however, that the Government, with 
the same readiness as they have pla.ced their financial proposals before the 
House, will also pla.ce their proposals.in regard to the management of the 
Railways before this House ~ early as possible. 

Before I sit down, I would like again to urge upon the House that, out of 
the 150 croreB, at least 50 crores should be set apart for third class pa.sReDgers. 
Ir. N. I. ~  (Bombay: Nominated Non-Official); Sir, I am 

rather surprised that the Honourable Mr. Innes has accepted the amendment 
proposed by Mr. Ginwala. It is, however, a matter for the Government and 
I Bliall not personally quarrel with their choice, but this was a matter which we 
deliberated upon in the Railway Finance Committee for a long time. Nearly 
.a whole day was spent on the consideration of this question. Probably, 
Mr. GinWII.la was not a member of that Coinmittee. (Mr. P. P. Ginwala: 
, .He was, but he had resigned.') 1£ he had been present he would have seen 
that the proposal to separate Railway from Gene!'&! Finance, in the sense in 
whioh that expression is used by the Acworth Committee, means a serious 
iitterference with our rights as Members of the Legislative Assembly and an 
infringement of the rights which are guaranteed to us under the Government of 
India Act. At present, railway earnings are .thrown into the general revenues ; 
taxation is determined by the amount of the deficit that the Government has 
to meet ; that deficit is reduced on account of railway earnings being availa.ble 
to the Finance Membel-for purposes of the general revenue. If the Railway 
Budget is to betseparated from the general Budget, in the sense in which the 
Acworth Committee have proposed it, namely, that all the earnings of 
the railways must be spent on the railways and must not be available 
for any of the purposes of general revenues, then it means that we are 
stultifying ourselves by compelling the Finance Member to come before 
UII with higher deficits than would otherwise have been the ca.se.. Gonse-
-.quently, if we accept that proposal, there will be Jtothing for us but 
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to go in for additional taxation ia order to make good the deficit which 
will arise on account of the railways being allowed to retain all their 
earnings for their own purposes. If Mr. Ginwala was alive to the constitu-
tional issue, he would never have so light-heartedly brought fOl'Ward this 
amendment. But as he has brought it, I can quite understand the Honourable-
Mr. Innes alertly availing himself of it for the purposes of his Department. 
I have no objection to the whole matter being reviewed again before Septem-
ber; in which case, as I happen to be a member of the other body to which 
Mr. Ginwala now belongs and before which this question will be brought, 
I shall urge with all the vigour aU-d empha.sis at my command the objection 
which I have here indicated. There are also other objections to the proposal 
frtnn the financial point of view, but I will not go into them now. I personally 
see nothing in this amendment which should have made it acceptable to the-
Honourable Mr. Innes. All that the Resolution says is that it recommends to 
the Governor General in Council that the proposals made by the Railway 
Finance Committee which are embodied in the Report be adopted. Now, if these-
are adopted, one of the recommendations of that Committee is that this proposal 
be kept apart for three years, at the end of which we shall eco id~  this matter 
in view of the financial situation and other (.'onsid(rations which may arise 
then. That being so, I personally think that the amendment should rot 
have been brought forward. I do not formally oppose it, because I know 
that I shall have opportunities of opposing it inside the Committee. I only 
enter this protest. I thought it necessary to do so in order that the House 
may be in possession of the other side of the shield from that which 
Mr. Ginwala has put before the House. . 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban) : Sir, as my Honourable friend, Mr. Samarlh, was unable to be 
present the other day in consequence of his Resolution at this Committee 
~ i  which we had, he is not fully aware of the difficulty raised by that 
Committee with reference to what is contained in paragraph 228 of the 
Acworth Committee's report. 

Ir. N. I. Samarth: I beg to make a penonalexplanation. I am aware 
of it. I did not refer to it beqa.use I think the interpretation rlaced on it 
by the other side was n<lt right. 

Rao Bahadur T. Rangachariar : Therefore, I am entirely in agreement 
with my Honourable friend, Mr. Samalth, in' the view he has taken that 
Railway Finance should not be separated from the country's finances. Hav-
ing worked the Railways up to now at the cost of the tax-payer, when 
it is going to be a paying concern to go and separate it from the 
general finances of the country is a suicidal policy, all will agree. I do not 
think there will be any difficulty in this matter in this Assembly or in the 
Committee itself when they have to consider this point. However, it is better 
that the whole question should be considered again and there need not be 
any op,!,osition to the motion of Mr. Ginwala. As regards the suggestIon of 
Mr. Joshi to spend 50 crores on third class carriages, it would require (I do not 
know if he contemplated) probably more addition to the engines, and then the 
line would have to be strengthened. Spending DO crOl'es on third class 
.  •  • ~M . N. M. 8amarth: 'Provide for tha.t.') They can only bjl&r a 

certain proportionf Railway Jines cannot be run oniy for third class passengers. 

, 
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You have got goods to-carry. You have got various other things to do, a.nd, of 
~ e  it is a very difficult thing to lay down as to what proportion should. 
be spent on third class pa.ssencrers. We have laid great emphasis on the 
improvements to be effected. They must be the primary concern of e ~ 
Ra.ilway Company or management. In every pie spent, they should have 
the third class passenger in view. That we have also emphasised. Colonel 
Waghorn a.nd Mr. Innes have agreed to do so. But I do tbink it will not 
be possible to spend 50 crores on third class passengers without increasing your 
Budget grant to probably 300 crores. H you are spending 150 crores only, 
you cannot spend more than 18 crores in improving the wagons. (Hr. 
N. M. JOB"'i: 'Reduce the fares.') If you spend 50 crores on tbird class 
wagons you will have to increase your allotment which is not possible, baving 
regard to our financial ·position. I do join witb him in insisting that third class 
passengers should have preference in every pie spent. 

Xr.X. C. Neogy (D.wca i i~i  Non-Mubamma.dan Rural): To 
my mind this large dem!lond for capihl expenditure involves, to a certain 
-extent, a condemnation of the policy so far followed by Government in 
regard to Ra.ilway finance. As we are all aware, normal repa.irs and renewals 
were postponed during the war years, and instead of buildiug up a reserve, 
Government frittered away the money that ought to have been spent on the 
usual programme of e ~ M and reploirs, as pro5ts to the companies and 
absorbed the Government share in their general i ~e. This  is how the 
necessity for such a large expenditure for our rt!newals has arisen. . Now, Sir, 
when the necessity for these renewals and repairs arose in ~ years, the prices 
were much lower than to-da.y, and it is 1:.eca.use they did not carry out the 
normal programme of  renewals and repairs at tbat time that we are ca.lled 
upon to shollider a very heavy burden of capital expenditure to-day. Sir, the 
Companies do not lose in any case. They derived a larger profit because the 
legitimate programme of renewals and repairs was postponed, that is. to .y, 
our stocks deteriorated and the companies gained by it; and now, again. the 
companies do not lose anything. 'fhey are not called upon to meet the 
-e%penditure necessary for carrying out the deferred programme of renewals 
and repairs. It is the general tax-payer who must find the money now by 
adding to the national debt. Sir, I trust that this point will bc borne in mind 
when the Central Advisory Council comes to consider the much vexed question 
of State Vt!/,BUB company ~ e e  of railways.-

Sir, I want to make a few. conditions before I can be party to this Resolu-
tion ; first, that the loan which will be necessary to be raised for the purpose 
~f financing the railways according to this Resolution, should be raised as much 
# as possible in India; second, that the money should be spent as far as 
possible in India. thus helping in the building up of industries and in enlarg-
ing and equipping our railway wOl'kshops to which Indians should be 
admitted as apprentices; third, that the stores that have to be brought from 
&broad should be purChased in the cheapest !Ilarket; fourth, that the expen-
diture on military sections of the rail ways should be excluded from the 
~ di y railwlty expenditure. 

So far as the question of purchase of stores is concerned, we discussed 
.it at some length in connection with Sir VithaldasJ Resolution in Simla; and 
when on the last occasion this question came up again in another shape, my 
Honourable friend, Mr. Subrahmanayam, referred to the popular impression 
that the pl'etlent railway programme has been pa.rtly influenced by a desire to 
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help in the solution of the unemployment problem in England. It brought 
forth a strong repudiation from the Government Benches. I, therefore,. 
desire to refer to the latest issue of an industrial journal published in London 
as my authority for repeating that statement. Sir, I find it stated here that: 
• The great urgency for the immediate supply of additional railway hack, plant and: 

equipment for the railways of India, outlined so clearly in the ACW0l1h Report, coupled 
WIth the present depression. of trade in Great Britain, has led to suggestions that financial 
assistance should be given to the Indian Railways for this pvrpose and that all or most of 
the requirements sbould be filled from tbis country. This plan was put forward by a leading 
British technical journal. and was promptly taken up by the Cabinet Committee on Unem-
ployment, and subsequently discU8sed in Parliament by the Premier.' 

Unfortunately, I have not yet leen able to lay my hand on the spt'ech of 
the Premier, or I would have quoted chapter and verse nom it. The journal 
goes on: 

• The need for additional work to tide over the transition lleI'iod is great, and as 
Indian public men and traders generally are bitterly complaining Qf the inadequacy of the' 
railway facilities, and mourning huge losses due to thi. cause, there. would seem to be every 
-prospect of scmetbing tangible }'fsulting from the proFcsals now under consideration. 
Lack of funds has been tbe constant obstacle to railway develolment. but as there is plenty 
of money obtainable in London for sueh PUI'poses as those under review, and the improved 
h'ilffic volume resulting from the supply of facilities would amply justify the expenditure, 
we hope in an eaI'ly issue to outline the details of some definite scheme.' 

~i  I ltope Government will I'epudiate this suggestion, not by any 
shouting Fpeech as we had from the Honourable the Finance Member the 
other day,-but by a practical demonstration of its falsity in the course of 
next year. 

. As for expenditure on military sections of the Railways, I consider it 
extremely unfair to the travelling public to be called upon t-o finance these 
sections. Attention was first drawn to the importance of railways for military 
purposes after the Afghan War of 1878. Up to 1880, there was no definite 
policy pursued in dealing with military l-ailways, but during the Viceroyalty 
of Lord Ripon, this question was taken up seriously and a definite programme· 
estimated to cost over five million pouuds sterling was submitted to the 
Secretary of State in 1884. The Government of India proposed that this 
outlay should be from borrowed funds, on separate and distinct loans, quite 
apart from the general railway programme. The Secretary of State sane· 
tioned the scheme, but laid down that the cost should be met, as far as 
possible, from revenue. This is really the reason of the"amalgamation of the 
military sections and the general railway sections, so far as finances were· 
concerned. Then, Sir, in Lord Dufferin's time this question of the separation ~ 
of the military from the general sections came up again; and the Governor' 
General himself, the then Finance Member, and the Public Works Depart.· 
ment Member, were in favour of debiting the whole cost of the military 
sections to military expenditure; but the other Members of the Execu-· 
tive Council were opposed, and, therefore, hy a majority that proposal was 
thrown out. Now, it also appears that the India Office has Dot viewed this 
system with much favour, for we find that the Public Works Secretary 
recently st&ted that he had always protested against it from the Railway point 
of view. Then, Sir, we find that Sir William Acworth put some questions on 
this subject to the Honourable Mr. Cook. He asked whether Mr. Cook 
eould see any difticnltyin an arrangement being madefbr the debit of a reason-
able sum to milita17 funds" o~ the general basis that the capital of the-
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military line should be charged to the army, as well a& a reasonable sum on 
account of the annual loss incurred by the North-Western Railway in working 
unprofitable sections opened and maintained for military purposes. In reply, 
Mr. Cook said that he could see no financial or accounts difficulty in this, 
but that the result would, of course, be a very largeincrea.se in the amount of 
the Military Budget. This point was further cleared up by Sir William 
Meyer, an ez-Finance Member. He put the case very candidly in the follow-
ing brief sentence: 

'Arm, expenditure is very unpopular, especially at the present time, and from th& 
point of view of expediency it is undesin!-ble to add to that expenditure.' 

That is his excuse for charging this military expenditure to Railways. 

Sir, I hope that this question will be taken up in right earnest, and that 
before we meet next in Simla a delinite decision will be arrived at by the 
Railway Department and other Departments concerned, to separate the 
military ·sections of Railways from the general sections. 

The Honourable Sir Malcolm Hailey (Finance Member) :  I hope, Sirt 
that I shall avoid shouting this morning at the Honourable Member, and if, 
indeed, an interjection which I was obliged to make the other day, perhaps in a 
somewhat raised voice, did get home to the Hononrable M-ember, I do not 
regret it. I was doubtful at the time who had made that interjection. I am 
glad to find the author, and am glad he felt what I said to him in reply. 

Now the Honourable Member deeply studions, as he certainly is, of these 
questions, brings,to them what I venture to regard as a great disadvantage; Sir, 
he exhibits that kind of mind which, when faced with a concrete and practical 
problem, seeks to find a solution in blaming somebody for what was done a 
considerable number of years ago. If' he was a business man, and if he went to 
consult with his fellow Directors, on a difficult question of finance or a crisis in 
the money market, and if the only course he could pursue were to suggest that 
a good many years ago they had all made a mistake, I don't think they would • 
find him very helpful, and I have not found him very helpful to-day. 

The question, and the only question before the . House, my Honourable 
friend, Mr. Innes, having accepted the second amendment, is whether the House 
should agree to the programme of providing 150 C1'ores capital expenditure for 
Indian railways in the next five years. And how does the Honourable Member 
treat the question? He id~  

'You know if years ago you had put railways in their proper condition, and if YOll 
had not frittered away receipts from the railways in-he did not specify what in, but 
I suppose in war expenditure, because that was the period of time he was disilus9ing-and 
if, worst of all, you had not allowed the railway companies to make any dividends, then 
this amount of replacement would not be necessary now: 

Well, what are the facts? During the war it is perfectly true that we had 
to reduce capital expenditure on railways. Why? Because we could not 
obtain the capital funds. I hope that the Honourable Member will not pretend 
to forget that we were waging a war at the time. It was unfortunate f c ~ 

but nevertheless the fact that we could not raise the capital funds at the 
time; therefore Wfl could not put the railways into a proper position as 
regards their capital expenditure. 

Then, there was another difficulty. Even if we had had the funds at the 
time, we could not have obtained the material. It is of course open to the 
Honourable Member to say that we should not have spent the money at all ; 
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we should have kept it in reserve. Well, we had unfortunately other calls 
upon us-ca.lls that we could not postpone, and we therefore rightly or wrongly 
thought it would be more economical to meet those ca.lls at the time than to 
keep the money in reserve, and that it is the simple explanation of it. 

Now, Sir, what are the conditions he would make in regard to the spend-
ing of this 150 crores of rupees? 

In the first place, he wishes to lay it down as an absolute condition that 
we should raise as much as possible of this money in India. Are we such 
children that he should actually prescribe where we shall find the cheapest 
market for money? If rates of i e e~  are lower in England, would this 
House really desire that we should pay 1 per cent. more in India? And, if 
not, then what becomes of his stipulation? Obviously we must raise the 
money, whether it is in India or whether it is in England or whether it is 
elsewhere, exactly where we can get it cheapest and it would be wrong on the 
part of this House to yield to any pressure from any quarter to raise it either 
in England or in India on any other consideration whatever. 
!As regards spending the money as much as possible in India, I know that my 
Honourable friend, Mr. Innes, has this at heart; the case has been discussed more 
than once here and a Committee is sitting on the question. As to his suggestion 
that our proposal to raise 150 crores for Indian railways was in any way influ-
enced by the unfortunate trade conditions at home, and a desire to help English 
manufacturers, -that is of course not the case. After all it is not entirely an 
iniquitous Government, which is of course open to all the suspicions that the 
Honourable Member retains in his mind on the subject, which has put this 
proposal forward. It bas been put forward actually by a Committee of 
Members of the Legislature on which, I think, there were only two Govern-
ment representatives. I will leave the matter at that. Whether my Honoura-
ble friends now in this House who were Members of that Committee had in 
their minds any notion that by so doing they might favour or might assist 

• English trade in its adversity, ldo not know. They will no doubt be able 
to give the . Honourable Member 3ssurances on the subject which he would, 
I am sure, accept from them, though be will not do so from me. 

As regards the qUtlstion of strategic railways, it has become something 
of lUng Charles' head to certain Members of this House. An assurance 
has already been given that this matter will be placed fully before the Railway 
Advisory Committee, and it seems tome ~  since this question involves a 
good deal of discussion of account technicalities, it will be better discussed there 
than on the floor of this House. I will only remind the House that the 
expenditure on the so-called strategic railways bears a infinitesimal proportion 
to the total of _500 crores of capital expenditure on Indian railways. I am 
quite content to leave the matter at that. If the Advisory Committee 
thinks that they should be totally separated and that such portion of the 
interest of the expenditure on these so-called strategic railways, as can no 
longer be described as remlmerative, should be borne against the military 
budget, I shall have no objection to urge. But I would advise the House to 
leave it for the consideration of that Committee. 

Now, Sir, as to the main question. On this I imagine the House really has 
very little doubt: probably the House regrets that the consideration of this 
very important question should have been hampered by side-issues such as 
have been imported into it. We have felt the paramount necessity of restoring 
'. . 



ADOPTION OP RAILWAY PIN.iNCl!: COHKI'l"l'EB'S PROPOSALS. 816$. 

Indian railways to a condition in which they can meet the claims Qf passenger 
traffic and of trade. I admit that it will he difficult to provide laO crores. 
We have many-capital commitments. We have a very large amount of 
temporary debt which we have to discharge. We have, as I have more ~ 
~ce repeated to this House, a very large amount of floating debt which it is 
-even more essential that we should discharge at an early date. Nevertheless, 
the cla.ims of railways are so strong that, though we may be running some 
risk in entering into an engagement of this kind, I think that we ought to do 
so. After all, the Indian money market is expanding. We know now that 
we can look forward to obtaining from it, at its own price, 8ums which at one 
time would have seemed to be impossible. Fortunately also, as we know, the 
-credit of India in ~ o e is good and we ought to be able to rely on the 
sterling market to assist us in obtaining the necessary funds for this pro-
gramme. It is in those circumstances that the Finance Department has 
·decided to lend what weight it still has at its command, after the criticisms of 
the Honourable Member and his friends, in support of the programme of ~  

-crores that has been put before the House. . .1:) £I 

Mr. B. S. Xamat (Bombay Central Division: Non-Muhammadan 
Rural): Sir,· with reference to the separation of. Railway Finance from 
general Finance, I wish to nia.ke ene or two observations regarding the 
statements of Mr. Samarth and Mr. Ranga.chariar. They seem to have some 
..constitutional objection to this proposed separation of the Railway Budget 
from the general Budget. So far as I can see from the recommenda.-
tions of the Railway Committee, I do not think it would interfere with 
our rights or with our control over the Ra.ilway Budget at all.. After 
all, the proposal is a matter of pu.re convenience. What the Railway Com-
mittee propose is that, if these tinances are separated, by all means we shall 
have a separate Railway Budget coming before us, so that our control 
over the Railway Budget will come in, if not in one form, at least in 
some form or other. So there is no proposed interference with our rights 
and with our control over Railway Finance. 

Mr. N. M. Samarth: I do not think my Honourable friend has inter-
preted our views correctly. What 1 said and emphasised is this that, if the 
earnings of the Railways al'e to be spent only on the Railwa.ys and not be 
.available to the general revenues, then the deficits of the general revenues 
are bound 11'0 tanto to be inCl·eased. Consequently, taxation proposals are 
bound to he brought forward to meet that increased deficit. In other words, 
this Assembly will be stultifying itself by accepting the proposal of the 
.separation of the Railway Budget from the general Budget. 

Mr. B. S: Xamat: Even supposing the apprehension which Mr. Samarth· 
bas in his mind is correct, an answer is provided by the Railway Committee 
itself in the fact that, if there is any deficit in the general revenues, we can 
call upon. the railway finances to give us what they call an emergency con-
tribution whenever the need arises for it. 

Mr. N. M: Samarth: That means during the war. 

Mr. B. S. Xamat: Whenever, therefore, there is a. need for drawing 
upon the ·gains and earnings of the Hailways, we can come before this House; 
.and whenever the Railway Budget is placed before uf for discussion, we 
.ea.n say that, if the Railway.. are making profits, we have a right to draw 

1. 
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upon those profits, and ask the Railway Department to make a conmou-
non to the genelru revenues. That is given in the Railway Committee's 
Report. Secondly, e ~  the Railway Finance Committee, on which 
both these gentlemen served, have not prominently raised the constitu--
tional issue in their Report. What the Railway Finance Committee has 
pointed out is this. It is at the present moment, owing to our financial "trin--
geney, inexpedient to sepatate the Railway Budget from the general Budget. 
They do not fall back upon their fundamental objection, their constitutional 
objection, to separate these two Budgets on constitutional grounds. What, 
they say is that we are going through a period of financial stringency and 
that this is not the moment to separate the Railway Budget from the general 
Budget. I will read out their works: 

• In the existing state of Indian finances it would be very difficult to replace the sourcell'-
of revenue if BUn"eDdered for railway purposes.' 

Later on they say: ' 

• We have been, therefore, led to the conclusion that separation of Railway Finance ill' 
the sense understood by the Railway Committee is not at present a practicable proposition.' 

What it comes to is this, that they do not, according to their Report, 
find it convenient, at the present moment, to separate Railway Finance from 
general Finance. That, I believe, is the situation. The larger constitutional 
issue raised is, I believe, quite out of place and Memb'ers in this House need not 
be prejudiced by the constitutional bogie that has been raised before us, namely, 
that there is a very serious constitutional difficulty in our way for all time t,o. 
come. Sir, it is all purely a matter of finance. It would be a great advantage" 
personally, from my own point of view, if the Railways can bring before us 
a -separate Railway Budget. If they are making profits and if they are-
spending those profits for the improvement of Railways, they also _ thereby-
benefit the general tax-payer. After all, the general tax-payer will get the-
benefit from the profits of the Railways, inasmuch as the Railway s<:lrvices' 
wm be improved. But, if in any year we find that those profits ought to be-
diveli;ed to the genel'al revenues, owing to various causes, I think we should 
reserve to ourselves still the right to call upon those profits for the general 
expenditure. We do not forego, we do not surrender our rights. We simply 
delegate to the Railway Department the power in normal times to utilise the 
profits for the improvement of the Railways and thereby for the improvement 
of the general tax-payer, and I do not think the House should be prejudiced' 
by the constitutional issue which has been raised. ' 

Mr. W. 11:. Hussanally (Sind: Muhammadan Rural): With your 
permission, Sir, I rise to propose a further amendment, namely: 

• That the consideration of this question in its entirety be l'08tponed till the next Session.· 

My reasons for proposing this amendment are these: In the first place, 
I consider that this Resolution has been sprung -qpon this Houie as a mine a.t 
the fag-end of the Session when half the House is empty. No doubt the 
Report of the Acworth Committee and the Report of the Railway Finance-
Committee were circulated to us some months ago, but, ilO far as the -Resolu-
tion brought forward by the Honourable Mr. Innes is concerned, we had only 
one day's notice of it. and that I consider not to have been sufficient notice for-
the consideratio:q of such an hnportant question as this. I think, Sir, tha.t .. . 
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greater amount of time is needed to consider the question in all. its e i ~ 

and, therefore, I would propose that the consideration of this question ~ 
postponed till the next Session. 

My further reason, Sir, for proposing this amendment is that, before we 
vote any further sum of money, aud such a large amount of money as 150 
crores, to be spent upon Railways, we ought to have assurances as to a. definite 
policy in regard to several matters in the conduct of Railway affairs. The-
first is the Indiallisation of the Services in the Railway (Hear, hear), with a 
view to reduce the working expenses. Unless we have got an assurance of a 
definite policy to be laid down by the Railway Board aBd the Government 
in regard to this matter, I think this House will be better advised to withhold' 
its sanction to the expenditure of this large amount of money. 
In the second place, the questions which my Honoumblefriend,-Mr. Neogy, 

has raised are also very important qUl'stions which deserve consideration 
at the ~ d  of this HO'Me, and also require the announcement of a definite· 
policy on the part of the Government of India in the Railway Department. 
For instance, the first point that ought to be considered and for which a. 
definite solution ought to be found, is the formation of a Depreciation Fund •. 
Whatever mistakes may have been made in the past, we ought to do some-
thing better in the future aud, unless a sort of Depreciation Fund is organised 
in the Railway Department for the future, so that moneys from that fund 
should be spent upon renewals and repairs in the future, 1 think this Honse-
ought not to vote away such a large amount of mouey as 150 crores all at 
once. 

The third point raised by my o o l~ friend, Mr. Neogy, also requires 
a definite policy to be laid down, and that is whether the Government is pre-
pared to debit all expenditure on strategic Railways to i ~ Military Depart-
ment or not. We know, Sir, that a very large amount of money is spent.. 
upon these lines, which are maintained by the general tax-payer, and the 
expenditure is not shown on the military side of the Budget purposely", so 
that the military expenditure should be kept down as low as possible.· 
While the discussion of the Finance Bill and the Budget was going on,_ 
I pointed out that a large amount of work for the Military Department 
was being done in the Government of India press, for which not a 
farthing had been_ debited to the Military Department. The answer I 
got from the Honourable Mr. Chatterjee was that this work could not 
be asseSied. Now, Sir, 1 fail to see how any work that is printed at any 
preE;s cannot be assessed. We know that a large number of forms is being 
printed in the press which can be easily assessed. The cost of the paper used: 
in printing these forms is known to us or can be known to us, and any 
printing work that is done for the Military Deparlment can be assessed easily 
as it could be at any other private press. If any work was done at a private· 
press would the manager of that press say : 'I cannot assess the value 0'£ that 
work?' 

Mr. President: I am afraid the Honourable Member is now getting out 
of order. . 

Mr. W. 11. Hussanally: I submit, Sir, that this is pertinent so far &8 
this matter is concerned, but, if I am ruled out of order, I shall not say 
anything more upon that point. I say, Sir, every expenditure that is incurred 
on behalf of the Military Uepartment in another ~ e  should h&-

'I 
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· debited to the former Department, and, unless a definite policy of that kind is 
laid down by the Government, I think this House ought to withhold its· 
· sanction to this large amount of· money that is now demanded. 

Then, Sir, the other questions raised were, with regard to the purchase 
·of stores, the improvement of workshops and the taking in of apprentices. 
All these questions must be thoroughly considered by this House as well as 
-by the Government of India before this large amount of money is voted 
. Therefore, I say nothing will be lost by postponing the consideration of this 
-que.::tion till the next Session. In the meantime, the, Government of India. 
will have time to consider all these questions and lay down a definite policy 
· and give us some definite information upon them before we consider this 
-question. At the fag-end of the Session, when nearly half the House is empty, 
I think the House will be well advised to shelve this matter till the next 
.. Session. Meantime, we shall be in a better position, because we shall have 
received the Report;of the new Advisory Committee also upon this question, 
which will throw considerable light upon the whole question, more especially as, 
I see, there is a difference of opinion between my friends, Mr. Samarth and 
Mr. Kamat .. 

The Honourable Mr. C. A. Innes: Sir, I think it is rather unkind of 
Mr. Hussanally to suggest that I have sprung this Resolution upon the 
Assembly at the fag-end of the Session. What are the facts? The Railway 
Finance Committee sat on the 15th of December and its Report was published 
in the public press in January last. I think it was in J annary last that a 
· <copy of that Report was furnished to every Honourable Member of this 
Assembly in order that every Member of this Assembly might make himself 
.. acquainted with the recommendations contained in this very important 
Report. 

I think, Sir, that the House will see that there is no foundation for the 
.. charge tha.t we have in any way tried to spring this Resolution upon the 
Assembly, and, Sir, I hope that the Assembly will not agree to the proposal 
that the further consideration of this Resolution be postponed till next. 
Session. (Cries of' No, No '.) It would be a most unfortunate thing. Mr. 
HusS8.nally has stated that, before the Assembly agrees to this programme, 
. agrees to the principle of a guaranteed programme and agrees to the 5 year 
progrd.mme, it should be satisfied in regard to certain points. He wishes to 
make terms. Well, Sir, what would happen? Many of these point! which 
have been raised are points difficult of solution, which will take time to solve. 
In the meantime, what about the Indian Railways? I pointed out in my 
previous speech, and it is well-known to this House, that the Indian Railways 
,are in a very serious position. They might a.lmost be described as 'a wasting 
-asset '. I say, Sir, that if we are to bring those Railways back to a state of 
proper efficiency, we should place the method of financing those Railways 
on a satisfactory basis, and there is only one satisfactory basis, and that is 
-the proposal to allow them to work on a guaranteed programme of finance in 
order that they might work on a proper well-thought-out programme of 
works. 1 submit, Sir, that it would be the gravest mistake to hold up this 
reform in order that we may go into certain subsidiary matters. I oppose 
most strongly this amendment suggested by Mr. Hussanally, and perhaps I 
might take the opportunity of referring to some of the other points which 
bve been maAie in the debate. 
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I will first refer to what Mr. Samarth has said, but I should lilre to-
assure Mr. Samarth that, as far as I am concerned, I have not gone back 
in any way on what was stated in the Railway Finance Committee's Report. 
regarding the separation of Railway from Genel'3.1 Finance. But it is not 
an urgent question. It is not like the question of the programme, and, when, 
various Honourable Members come up and say, we should like further time-
to consider it, and when I see it is not an urgent question, surely it is reason-
able for Government to say: ' It is not an urgent question j you would like-
more time j have it I' That is the sole reason why I agreed to defer con-
sideration of this question of the separation of Railway from General Finance-
till the September Session. I regard it as a different proposal to the capital 
programme proposal, because the one ·is not urgent and the other is very 
urgent. I hope Mr. Samarth will accept that explanation. 

Then, Sir, let me refer to what Mr. 10shi said, Mr. 10shi first referred' 
to State verSU8 Company management. Well, all I propose to say on that. 
verI difficult question is that we have it already under consideration in the 
Railway Advisory Council. Then, Mr. 10shi said that he personaJ]y did not 
think that the House should vote this ] 50 crore programme unlp-ss 50 Cl'ores 
of this 150 crores were set aside for coaching stock. Well, in the first 
place, the figures in paragraph 11 of the Railway Finance Committee's_ 
Report. •  . 

1tr. President: I think we had better dispose of the motion to postpone-
further consideration first. Then the Honourable the Commerce Member-
can give his general reply on the Resolution, if, when I put the motion to 
postpone, the House decides not to postpone consideration. 
Does the Honourable Member (Mr. Joshi) wish to speak on the motiollz 

for postponement? 

)fr. N. I .. Joshi: Yes, Sir. 
I rise to support the motion for postponement; The proposals for spend--
jng 150 crores have been given in paragraph 11 of the Railway Finance-
Committee's Report, but there are no reasons given there, no explanations 
given, as to why 48 crores should be given for ~c o  and 18 crores for-
coe.ching _stock. I ask any Honourable Member to show me any explanation. 
of the programme of 150 crores which the Government want for the Rail-
ways j and, if the explanation is nat before the House, I think it is not fair-
to ask this House to pass the Report as it is • 

.IIr. Darcy Lindsay (Bengal: European) : Sir, I strongly oppose the-
amendment of my Honourable friend, Mr. Hussanally. It is the usual 
policy of procrastination. It is a well-known fact that the Railways are 
crying out for money. It is also a well-known £act that money makes money 
and the sooner we vote this sum of 150 crores for the e~ e di e of railway 
extension in India, the sooner we will reap our harvest therefrom. It has 
to be borne in mind by this House. that last September they moved for 
the appointment of the Railway Committee. The Committee sat, and,. 
as the Honourable Mr. Innes ha.s told you, their report was published 
in the ~  in December and received hy every Member of this House 
in the month of 1anuary. It was surely known to the Members that 
this mattel· would come up to be dealt with a.t this Session, and I, 
therefore, cannot understand any amendment being brought forward to-
further defer the question until next September. 1 quite lIympathise with my 
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Honourable friend, Mr. Ginwa,la, in ha.ving moved tha.t one portion of the 
Report should be left over for further discussion. That has been accepted by 
'the Government, and, therefore, the only matter before us is the general 
policy of accepting the proposal of the Committee to spend, during the next 
6 years, 150 crores of rupees. I am surprised that the Honourable the Finance 
Member has not made any reference to the point as to the raising of the 
money. So far as I know, Sir. the present is a fairly favourable opportunity, 
that may not occur in September, and on that ground also I strongly oppose 
,the amendment and ask the House to adopt the amendment of Mr. Ginwala 
'that has been accepted by, Government. 

JIIr. President: The question is : 

• That the fUrther considel'ation of the Resolution be postponed .• 

The motion wa.s negatived. 

Jlr. President! . The original question was: 

• That this Assembly recommends to the Governor General in Council that the proposals 
mode by the Railway J!'inance Committee lappointed in pursuance of Resolution of 
this Assembly of 30th September, 1921) which are embodied in their report published in 
the Supplement to the Gazette of India, da.ted. the 17th December, ~ . be ,adopted .• 

;Since which I an amendment has been moved to substitute the following Reso-
lution for the Resolution upon the paper: 

• That this Assembly recommends to the Governor General in Council tha.t the prorsa.ls 
of the Ra.ilwa.y Finance Committee in regard to capita.l espenditure should be 8.Ccepte but 
tha.t the considera.tion of the question of separating Ra.ilway from General Finance should 

~ be postponed till the September Session .• 

The question I have to put is that that amendment be made. 

The motion wa.s do ed~ 

111'. President: . The question is: 
• That this Assembly l'CCommends to the Governor General in Council tha.t 'the proposals 

. of the Railway Finance Committee in regard to capital expenditure should be accepted but 
that the consideration of the question of separating Ra.ilway from General Finance ,hould 
be postponed till the September Session. 

The Honourable Mr. C. A. Innes: Sir, there are just one or two points 
which I should like to explain before the Resolution is put. In the first 
place, Sir, my Honourable friend, Mr. Joshi, has complained that the House 
has not been given reasons why the 150 crore programme is necessaty. He 
said that no details had been given in support of the figures given in para-
graph 11 of the Railwa,y Finance Committee's report, and he has also com-
plained that inadequate provision has been made for third-class passengers. He 
has pointed out that 48! crores have been suggested as the provision for 
wagou and only 18 crores for coaching stock. Now the first point I ha.ve to 
make is that these figures in paragraph 11 are merely a.n .appreciation by 
. the Railway Board of the positioll as they saw it. We have' called upon all 
Agents of all Railways to submit their provisional 5-yea.r progra.mme. That 
programme has been received and has been placed. before the RailWay Advisory 
-Council, and the only point that the Railway Advisory Council took was 
that they asked that I should go further into the question of the third-class 
passenger cco~ od i  and . that is being done. The Railway Finance 
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()ommittee has made it a condition of its recommendations that paramount 
.att.ention should be paid to the conditions of third-class passengers, and I can 
,give an assurance to the House that that will be done. 

Now, let us take the point relating to adequate provision 'for coaching 
stock. Mr. Rangachariar has pointed out one difficulty, 
namely, that, if we spend 50 crores on coaching stock, 

'We should want not a 150 crore programme but a 300 crore pro-
gramme. We shall want more engines, more doubling of lines' and 
more sidings. Then, there is another point. Mr. Joshi has failed to notice 
-the difference between a railway wagon and coaching stock. Now what 
tiR called the duty of a third-class carriage is very much greater than the 
duty of a wagon. A little thought will show that to Members. A wagon 
goes for example to Karachi and it probably takes a month to get there and 
back and it spends several days on sidings. The third-class carriages on the 
other hand travel to and from stations. Consequently, you get far more use 
out of cOllllhing stock than you do out of wagons. It may surprise Members 
to realise that wagons on IndiaR Railways move on an average only for 47 
days in the year, partly empty, partly full. Those figures seem very small, 
but, as a matter of fact, the duty on wagons in India, I believe, is higher 
than in any other country in the world. .That shows the difference between 
wagons and coaching stock. You want a far greater supply of wagons than 
you do of coaching stock. Then, Sir, just let me rerer to what Mr. Neogy 
has stated about the purchase .of stores. If Mr. Neogy had deferred his 
remarks for a day or two longer, he would ha.ve been able to read in the 
Official Report of this Assembly the correspondence between the Government 
.of India and the High Commissioner in regard to the purchase of stores. 
'That correspondence will, I think, show Mr. Neogy that we have laid down 
-the principle that Railway material bought in India must be bought on the 
-only satisfactory system, that is, on the System of accepting the lowest 
:satisfactory tender, wherever that tender may come from. Then, ~oo .i . 

Mr. N eogy has expressed the hope that as much as possible of these 
150 crores should be spent in India. In regard to that point, I need 
only remind the House that it has itself appointed a Committee to 
go into the question on a motion by Sir Vithaldas Thackersey. That 
.committee has already held two meetings and we are already consider-
iing the subject. I have only one thing more to say and that is to repeat 
what I said just now. The Indian Railways are in a very bad way. It is 
a matter of urgent importance in the interests of the country as a whole, in 
,the interests of trade and of the industries of the country that we should 
:Testare those Railways to efficiency in the earliest possible time. This House 
:appointed a representative Commit.tee to go into this particular question and 
it went into it most carefully and I have already pointed out to the House 
-the only way in which efficiency can be restored. I hope that the House 
will accept the Resolution in the form in which it has been proposed by 
Mr. Ginwala. 

1 P.M:. 

~ e motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
~  March, I \l2Z. 
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